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WESTERN ZONE BENCH, AT PUNE 5&}%
4 /
PR
ORIGINAL APPLICATION NO. 71 OF 2024 ( f%‘)/
(G | Cit, 7313

MR. AMIT DEEP SINGH ... APPLICANTZ «y‘: -
VERSUS
STATE OF MAHARASHTRA

AND OTHERS ...  RESPOMNDENTS

REPLY AFFIDAVIT ON_ BEHALFK OF
RESPONDENT NO. 4 IN RESPONSE TO
THE ORIGINAL APPLICATION

I, Mr. Sarvesh Vilas Javdekar, Age: 42 years, Occupation:
Business, having Address for Correspondence at: Office No.
301-306, Siddhartha Towers, Sangam Press Koad, Kothrud,
Pune, Maharashiri - 411038, being the Partner in M/s. Vilas
Javdekar Eco Homres, Respondent No. 4 named herein, state on

solemn affirmation as herein below: -
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[ state that being a Partner in the Partnership Firm, M/s. Vilas
Javdekar Eco Homes, Respondent No. 4 herein, [ have
information about and personal knowledge regarding the facts
relevant to the present Original Application, and being

author,ikzed by the Partners of the said Partnership Firm, I am

'ekeéuting and furnishing the present Affidavit in Reply before

this Hon’ble Tribunal. I state that the Resolution and Letter of
Authorization issued by the Partnership Firm, M/s. Vilas
Javdekar Eco Homes, appointing myself as the Authorized
Signatory and Representative of the Firm for the purposes of

the present proceeding has been produced on record of the

Hon’ble Tribunal.

At the outset, | state that contents of the Original Application
filed by the Applicant are false, incorrect, and misconceived. |
state that the Applicant has failed and neglected to plead and
sufficiently prove any cause of action against Respondent No.
4 in the Original Application. As such, I state that on these
grounds, the Original Application is liable to be dismissed and

disposed of in limine.

e
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3. ORIGINAL APPLICATION BARRED BY LAW OF
LIMITATION:
3.1 At the further outset, I state that the Original Application
filed by the Applicant is barred by the law of limitation.
3.2 [ state that on perusal of the entire Original Application,

it appears that the Applicant has alleged in the Original

Application, more particularly in Paragraph No. 5 of Page

— X
: \\ N\
A g}?’,\"ﬁp \‘f" ‘ No. 12 of the Original Application, in Paragraph No. J in
cate & Notary\ .4, | . .o
Pung( b \.}« "] the Grounds of Page No. 24, as well as in the Limitation
‘aharashira | [
t;«po! ‘:,?4 {;/ :j"'/,’ Clause on Page No. 27 thereof, that the alleged cause of
iry Dt I
3o00s S .'—‘3:"/ . - . . .
O:&_Ifj e ny action for the present Original Application first arose /

accrued in February - March 2023. [ state that, therefore,
"from the averments in the Original Application itself, it
appears that the Applicant has, for the reasons best known
to him but not disclosed in the Original Application, not
filed the present Original Application within the statutory
period prescribed as warranted under Section 14(3) of the
National Green Tribunal Act, 2010. Moreover, no
Application seeking condonation of Delay has been filed
by the Applicant along with the Original Application.

Therefore. from averments in the Original Application,

ALY
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4.

3.4

NON-DISCLOSURE OF CAUSE OF ACTION:

4.2

same appears to be barred by Limitation, and as such, on
this preliminary ground, the Original Application is
required to be dismissed at first instance itself.

Without prejudice to above contentions, it is pertinent to
note that the Applicant has failed to plead and to
sufficiently prove any material facts and specific
particulars which substantiate the allegation of the
Applicant of a ‘continuing cause of action’ starting from
February 2023 or March 2023 till filing of the Original
Application.

| seek leave of this Hon’ble Tribunal to prefer an
independent Interlocutory Application with respect to
non-maintainability of the Original Application on the

grounds of bar of law of limitation.

it is evident that the Applicant has failed to plead material
facts and specific particulars to constitute any cause of
action to file the Original Application under provisions of
the National Green Tribunal Act, 2010, and the rules and
regulations thereunder.

[ state that in the Original Application, the Applicant has

failed to plead, let alone prove, any material facts

ALY
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Respondent No. 4 has caused any instance of or is
committing continuing violation of the Environmental
Clearance and/or the Consent to Establish legally and
properly obtained by Respondent No. 4 or violation of
Noise Pollution (Regulation and Control) Rules, 2000.

4.3 It is further submitted that the data and documents which
are relied upon by the Applicant, particularly the data
gathered related to measurement of noise levels, are
unscientific, inaccurate, and misconceived. | state that
such data / documents cannot be deemed to constitute a
part of the cause of action.

4.4 As such, it is apparent that the Applicant has failed and
neglected to plead that any case where a substantial
question of environment is involved has arisen within a
period of 6 (six) months preceding the date of filing of the
Original Application, for the Applicant to approach this
Hon’ble Tribunal.

4.5 Therefore, | state that the present Original Application
has been filed without disclosing any cause of action as
prescribed under Section 14 of the National Green
Tribunal Act, 2010, and on this ground also, the Original
Application is not maintainable and deserves to be

dismissed at the threshold itself.

o X
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4.6 1 seek leave of this Hon’ble Tribunal to prefer an
independent Interlocutory Application with respect to
non-maintainability of the Original Application on the

grounds of non-disclosure of cause of action.

REPLY / SUBMISSIONS ON THE MERTIS OF THE

ORIGINAL APPLICATION: -

I state that the pleadings, averments, allegations, and
affirmations made by the Applicant in the Original Application
are false, incorrect, uncorroborated and misconceived, and
therefore, I for Respondent No. 4 expressly and specifically
deny all the contents of the Original Application, except such
contents which are expressly and specifically admitted by

Respondent No. 4 herein below.

I state that no contention or allegation of Applicant made in the
Original Application may be deemed to have been admitted,

unless it is expressly and specifically admitted in the present

Affidavit.

The following is the Paragraph - wise Reply / Submissions of
Respondent No. 4 to the contents of the Original Application,

which may kindly be read without prejudice to one another: -

0»“}3(’
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7.1

7.2

With respect to the contents of Paragraph Nos. I and II, I
state that the same are a part of the record and as such, |
for Respondent No. 4 refrain from offering any comment

or reply upon the same.

With respect to the contents of Paragraph No. IIl, [ state
that the same are partially correct, however, partially false
and incorrect, and hence, I deny the same. | state that it is
true and correct to state that Environmental Clearance
dated 23/02/2023 and Consent to Establish dated
28/12/2022 were issued in favour of Respondent No. 4
and Respondent No. 4 admits the said Environmental
Clearance and Consent to Establish annexed to the
Original Application as Annexure A-1 and Annexure A-2.
[ state that, however, it is false and incorrect that
persistent air pollution is being caused by Respondent No.
4 (Project Proponent) due to construction of the
Impugned Project or that the same is in violation of the
Noise Pollution (Control and Regulation) Rules, 2000, or
of the said Environmental Clearance dated 23/02/2023 or
of the said Consent to Establish dated 28/12/2022, and |
for Respondent No. 4 expressly and specifically deny the

said allegations. | for Respondent No. 4 also specifically

jpo
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7.3

7.4

deny the allegations that the Original Application has
raised any substantial question regarding persistent noise
or dust pollution due to construction of residential /
commercial project at Survey No. 13, Hissa Nos. 3, 4, 5,
6,7,8/1,8/2,9,10, 11, 12, 13B/1, 13B/2, 14, 15, 16, 17,
18, 19, Plot 1-C, Village: Balewadi, Taluka: Haveli,
District: Pune, and that the Original Application is filed
under Section 14 read with Section 20 of National Green
Tribunal Act, 2010. I state that the Original Application is
not maintainable under provisions of the National Green
Tribunal Act, 2010, and the Original Application deserves

to be dismissed and disposed of.

With respect to the contents of Paragraph Nos. 1 and 2 o
the Original Application, I state that the same form a pa
of the record, and therefore, the same do not warrant an \
comment on the part of Respondent No. 4. However, 1
seek leave of the Hon’ble Tribunal to bring on record any
necessary pleadings or documents in respect of the same,
in case the same is deemed necessary in context of

proceedings.

With respect to the contents of Paragraph No. 3 of the

Original Application, I state that the same are within the

FOs\S
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7.5

Applicant to strictly prove the same with cogent evidence.

With respect to the contents of Paragraph No. 4 of the
Original Application, | state that the same are false,
incorrect, uncorroborated, and I for Respondent No. 4
expressly deny the same in entirety. [ vehemently deny
that Respondent No. 4 has undertaken construction of the
Impugned Project without implementation of adequate
measures for control of noise and dust emissions. I also
deny that the alleged non-implementation of adequate
measures for control of noise and dust emissions by
Respondent No. 4 is causing adverse impacts on physical
health and mental wellness of approximately 150 families
residing in residential societies situated in close proximity
to the impugned project, including Applicant and his
tamily. [ state that Respondent No. 4 has taken several
measures which effectively mitigate dust emissions and
noise pollution from the construction site of the said
Project, which are more particularly described below in
the present submissions / Affidavit in Reply. It is further
pertinent to note that the Applicant has failed to plead any

material facts or specific particulars pertaining to any

i
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7.6

adverse impacts caused to the physical health or mental
wellness of the Applicant or the 150 families residing in
residential societies situated in close proximity to the
Impugned Project, as alleged by the Applicant in the
Original Application.

With respect to the contents of Paragraph No. 5 of the

Original Application, I state that the same are partially

‘true, but partially false and incorrect. [ state that it is true

that the construction of the said Project of Respondent
No. 4 commenced from March 2023 and is likely to
continue till December 2027. However, it is false,
incorrect, and misconceived that noise and dust emission /
as alleged by the Applicant have been occurring sincel-.‘.
March 2023. I reiterate that the Applicant has failed to
disclose any Cause of Action for filing the said Original
Application and in fact, the alleged cause of action for
which the said Original Application is filed is beyond the
prescribed period of limitation as per provisions of the
National Green Tribunal Act, 2010. Therefore, I reiterate
that present Original Application is barred by Limitation,

and is required to be dismissed and disposed of.

03
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Original Application, I state that the same are vague, and
whatever contended or alleged is false, incorrect, and
uncorroborated, and therefore, I for Respondent No. 4
vehemently deny the same in entirety, except for any
express admission. | state that it is true that the
construction site of the Project of Respondent No. 4 is in
proximity to the residential society of the Applicant.
However, it is utterly false and incorrect on part of the
Applicant to suggest or allege that the Applicant’s family
or any other family face any risk whatsoever of adverse
health impacts arising out of alleged noise or dust
pollution caused due to the construction activity
undertaken by Respondent No. 4. It is pertinent to note
that the Applicant has failed to plead even a single
instance of any adverse impact caused to the physical
health or mental wellness of the Applicant or his family
or any other person whatsoever. I state that the Hon’ble
Tribunal ought to direct the Applicant to strictly prove

these allegations with cogent evidence.

With respect to the contents of Paragraph Nos. 7 of the
Original Application, I state that the same are vague, and

whatever contended or alleged is false, incorrect, and

Page 11
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uncorroborated, and therefore, I for Respondent No. 4
vehemently deny the same in entirety. I state that although
it is true that the effects of noise pollution are documented
and are established scientific knowledge, the Applicant
has failed to plead any fact or instance in the Original
Application as to the applicability or any relevance of the
same to the situation or case of the Applicant.
| state that the Hon’ble Tribunal ought to direct the
Applicant to strictly prove these allegations with cogent

evidence.

7.9 With respect to the contents of Paragraph Nos. &, 9, 10,
11, and 12 of the Original Application, | state that
Applicant has absolutely failed and neglected to plead, let
alone firmly establish the applicability and relevance of
the judicial precedents of the Hon’ble Supreme Court of
India and/or of the report(s) of Indian Medical
Association. | state that with utmost respect to the judicial
precedents laid down by the Hon’ble Supreme Court of
India and the reports of the Indian Medical Association, I
wish to bring to the attention of this Hon’ble Tribunal that
the Applicant has failed to establish how the said judicial
precedents or said reports have any relevance to

allegations made in the present case by the Applicant. I

Page 12

Ny,
N

.
\(\\
\

9

ey o\‘sb

N

W3Ng
Q\,\"u

Q)

o,

W
e

A

.t

e

2

&

/A



gé%f? ) Lo RTINS
o p

501

state that the Hon’ble Tribunal ought to dire

to strictly prove the allegations with cogen

7.10 With respect to the contents of Paragraph No. 13 of the
Original Application, [ state that the same are false,
incorrect, and baseless, and therefore, I for Respondent
No. 4 deny the same in toto. | state that Respondent No.
4 has not caused any violation of the Noise Rules, 2000,
or the Environmental Clearance dated 23/02/2023 or the
Consent to Establish dated 28/12/2022. I for Respondent
No. 4 also vehemently deny that construction activity of
the said Project undertaken by Respondent No. 4 causes
persistent noise or dust emissions or that such alleged

noise or dust emissions pose a significant adverse health

risk to Applicant’s families or any other person. I state
that the Hon’ble Tribunal ought to direct Applicant to

strictly prove the allegations with cogent evidence.

7.11 With respect to the contents of Paragraph Nos. 14, 15, 16,
17, and 18 of the Original Application, I state that the
same are false, incorrect, misconceived, and baseless, and
therefore, | for Respondent No. 4 deny the same in tofo. |
for Respondent No. 4 deny that persistent air pollution is

being caused by Respondent No. 4 in the form of

s
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excessive noise emissions generated during construction
activity for the said Project undertaken by it
[ further state that the alleged data recorded / gathered by
the Applicant in the Mobile Application “Noise Tracker”
developed by CSIR - NEERI is false, incorrect, baseless,
and unscientific, and therefore, I for Respondent No. 4
deny the same, and I state that the data recorded / gathered
by the Applicant cannot and ought not be relied upon by

the Hon’ble Tribunal in deciding the Original Application

for the following reasons, -

(i) I state that although the CSIR - NEERI is one of

the prestigious scientific institutions in the

)\

country, it is seen after closely observing the sai

£

Mobile phone Application “Noise Tracker” t
m
the said Institution has included a disclaimer“\\xﬁ

the said Mobile Application regarding thé\o,«\

£0/e0

Q;OZI

accuracy of the data collected in it.
(ii) | state that on perusal of the section “About us”
of the said Mobile Application, the following is

the disclaimer mentioned therein: -

““Noise Tracker Pro” is a unique sound meter

application for mobile phones developed by

Page 14
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the noise experts from CSIR -
Environmental Engineering

Institute (NEERI), Nagpur, India, to give a
more specific product or application through
continuous research and development efforts.
“Noise Tracker Pro” is a handy, essential
gadget, highly reliable App, pre-calibrated
measurements, and supports frequency
weightings. The “Noise Tracker Pro” App is a
real-time noise monitoring application (noise
meter, dB meter) dedicated to evaluating
noise levels in the surrounding environment
as professional sound meter performs. This
App will use the phone microphone to
measure environmental noise levels dB
(decibels) and display noise levels on the
mobile screen. This smartphone application is
a handy tool for the students, professionals,
and the general public, to know the extent of
noise levels in their surrounding environment.

The accuracy level may change with the

change in_the make and model of the

smartphone. Hence it is always

recommended to calibrate the application

AN

Page 15



504

(iii)

(iv)

with an already calibrated SPL meter to

improve the accuracy of measurement by

adjusting the microphone sensitivity.”

Further, I state that in the “About us” section of
the said Mobile Application, it is also mentioned
that one of the “Features” thereof 1is that

“Performance (of the said Mobile Application)

best fits with calibrated SPL meter”.

I further wish to bring on the record of the
Hon’ble Tribunal that the “About us” section of
the said Mobile Application has put another
disclaimer note at the end of this section, which

states as follows: -

“This tool is not a professional device to

measure decibels. Microphones in most

smartphone _devices _are _aligned to the

human veice. The smartphone microphone

device limits the maximum values due to

which Very loud sounds (over ~90 dB) may

not be recognized by most of the devices. So

please use it as just auxiliary tool. If vou

need more accurate dB values, we

adm(
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(vi)

recommend an actual sound level m

noise measurements.”’

Furthermore, I wish to bring to the kind attention
of the Hon’ble Tribunal that the said “About us”
section also prescribes certain conditions which
are expected to be followed by the user for getting
‘best” measurements from the said Mobile

Application, which are as follows: -

° The smart microphone should not be

kept hidden during measurement.

° The smartphone should not be in the

pocket but should be held on hand

while noise measurements.

0 Don’t make a noise on the back of the

smartphone while monitoring noise.

° Keep a safe distance from the source

during noise_monitoring; otherwise, it

may harm you.

I state that for, ease of reference, the Screen
Images of the Information, Disclaimers,

Conditions, etc. mentioned in “About us” section

Page 17
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(vii)

(viii)

of the said Mobile Application “Noise Tracker”
have been attached to the present Affidavit in
Reply as “Annexure - R1”.

[ further state that on using the said Mobile
Application, it can be noted that if professional
devices like an SPL Meter is not used for proper
and valid calibration of the said Application, the
said Application can also be manually calibrated,
and as such, there is always a possibility that the
data recorded in the said Mobile Application is
manipulated and does not represent the true and
correct picture about levels of sound / noise. I

state that the Applicant has failed to produce on

record any proof, documentary or otherwise, to

show that the said Application was properl

calibration process and of the said Mobile
Application “Noise Tracker” have been attached
to the present Affidavit in Reply as
“Annexure - R2”.

Furthermore, I state that it is even more important
to consider the “Protocol for Ambient Level

Noise Monitoring” issued by the Central

€
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Pollution Control Board in July
prescribes several conditions such as
Selection Criteria, criteria for Selection of Noise
Level Meter, method of Calibration, norms for the
Monitoring Time, Monitoring Parameters, and
Monitoring Protocol etc. I state that the Original
Application is also completely silent about the
said Protocol of the CPCB. [ state that for, ease of
reference, the “Protocol for Ambient Level Noise
Monitoring” issued by the Central Pollution
Control Board in July 2015 has been attached to
the  present  Affidavit in  Reply as
“Annexure - R3”.

[ further state and it is pertinent to note that the
Applicant has recorded the noise levels through
the *“Noise Tracker” mobile application for
miniscule and negligible durations, ranging
between 1 Second to 60 Seconds. I state that the
said Protocol prescribed by the CPCB mandates
measuring noise level and calculating the
weighted average, by employing the given
method of Calibration, norms for the Monitoring
Time, Monitoring Parameters, and Monitoring

Protocol. I state that data produced by the
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Applicant fails to meet the standards set under the
séid Protocol of CPCB, and as such, cannot be
deemed to be genuine or accurate.

(x) | state that the Applicant has failed to plead, let
alone prove with cogent evidence, if he has or has
not complied with the said Protocol issued by the
CPCB, and whether or not he has calibrated the
said Mobile Application as per the defined
standards and protocols before collecting data
through the same.

(xi)  Considering the abovementioned submissions,
contents / disclaimer / conditions mentioned in the
said Mobile Application “Noise Tracker”, as well
as the CPCB Protocol and the conditions therein,

[ reiterate and emphasise the submission that the

fc‘.\ 03/03

. . L& \\
[ for Respondent No. 4 vehemently deny that Respondent \{Vﬁ,;&,
—
. . . . \;.\..:
No. 4 has committed any violation of mandated ambient
air quality standards permissible for residential areas or

has committed any violation of the Noise Rules, 2000, in

A0mL
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January 2024 or at any point of time whats8

alleged by the Applicant.

7.12 With respect to the contents of 'Paragraph Nos. 19, 20, 21,

and 22 of the Original Application, I state that the same
are false, incorrect, and misconceived, and therefore, I for
Respondent No. 4 deny the same in foto. | reiterate that
the Project Proponent i.e., the Respondent No. 4 has taken
all adequate measures to reduce noise and/or dust
pollution, and as such the allegations made by Applicant
in Paragraph Nos. 19, 20, 21, and 22 are utterly irrelevant,
and ought not be relied upon by this Hon’ble Tribunal.

7.13 With respect to the contents of Paragraph Nos. 23, 24, 25,

206, 27, and 28 of the Original Application, I state that the

same are false, incorrect, and baseless and

unsubstantiated, and therefore, I for Respondent No. 4

deny the same in toto, except for any parts thereof

specifically admitted by Respondent No. 4.

(a) I state that it is true that the Environmental
Clearance dated 23/02/2023 was granted to
Respondent No. 4 by the Maharashtra State
Environmental Impact Assessment Authority

(“SEIAA”), and that the Environmental Clearance

Bk
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(b)

(c)

(d)

has imposed various conditions and safeguards upon
Respondent No. 4 for executing construction of the
said Project.

I state that Respondent No. 4 is sufficiently
complying with all the conditions and safeguards
imposed by means of the said Environmental
Clearance, including the Condition XVII thereof.

[ state that Respondent No. 4 has implemented
various measures, such as Flexible Noise Barriers,
Anti-smog guns, water sprinklers etc. at the installed
at various other locations at the construction site of
the said Project, to effectively reduce the noise levels
as well as the dust emissions, thereby taking all

sincere and reasonable efforts in compliance of

Condition XVII of the Environmental Clearance

p #y
v eg. fvcrd S

Invoices, and Payment advice under which the sal’é‘;w
equipment were purchased and/or being purchased \N\T—Q

are being to the present Affidavit in Reply as
“Annexure - R4”.
I state that the equipment i.e., the Flexible Noise

Barriers installed and used by Respondent No. 4 at

Nis
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(e)

)

the construction site of the said Proj
noise levels by approximately 15 to
the Anti-smog guns and the water sprinklers help in
reducing the dissipation of the dust particles from
the construction site of the said Project.

[ state that Respondent No. 4 has not exceeded the
ambient noise levels in the residential area, and has
not failed to implement measures for controlling
noise emissions.

[ reiterate that Respondent No. 4 has not violated any
provision of the Noise Pollution (Control and
Regulation) Rules, 2000, nor has violated any
condition of the said Environmental Clearance dated
23/02/2023.

Therefore, | state that the Applicant ought to be
directed to strictly prove all contentions / allegations
mentioned in Paragraph Nos. 23, 24, 25, 26, 27, and
28 of the Original Application.

7.14 With respect to the contents of Paragraph Nos. 29, 30, 31,

32, 33, 34, 35, and 36 of the Original Application, I state

that the same are misconceived, baseless, and irrelevant,

and therefore, I for Respondent No. 4 deny the same in

s

Uy
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toto, except for any parts thereof specifically admitted

herein below by Respondent No. 4.

(a)

(b)

| reiterate that the reliance placed by the Applicant
on a Six-monthly Environmental Clearance
Compliance Report dated 01/07/2023 submitted by
Respondent No. 4 to the Ministry of Environment
and Forest and Climate Change is misconceived.

[ state that the Applicant has erroneously relied upon
the said Compliance Report dated 01/07/2023,
wherein the Analysis Report of the Noise
Monitoring Results was issued on 30/05/2023,

whereas, it is pertinent to note a subsequent Six-

monthly Environmental Clearance Compliance -

Report dated 01/01/2024 has been filed
Respondent No. 4, wherein the Analysis Reporf,

the Noise Monitoring Results was issued

30/11/2023 has recorded that the Noise Levels at t

construction site of the said Project were and are
below / within the noise level standards for
residential area. [ state that the Six-monthly
Environmental Clearance Compliance Report
dated 01/01/2024 submitted by Respondent No. 4 to

the Ministry of Environment and Forest and Climate
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(d)

(e)

noise levels as well as dust pollution at the

construction site of the said Project, which
themselves are showing results in further reducing
the noise and dust emissions from the said
construction site. As such, the reliance placed by the
Applicant on the said Report dated 01/07/2023 is
irrelevant to the cause of action alleged by the
Applicant in the Original Application.

Therefore, I for Respondent No. 4 vehemently deny
relevance of the allegation that Respondent No. 4
itself has documented any alleged violation of the
ambient air quality standards in respect of noise
levels of residential areas, in its EC Compliance
Report dated 01/07/2023, and further deny relevance
of the allegation that the said EC Compliance Report
dated 01/07/2023 evidences noise levels in excess of
permissible residential area limits.

[ also deny the relevance or applicability of
Condition No. 6 of the Environmental Clearance, as

there is no ongoing or continuing violation of the
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)

(2

7.15 With respect to the contents of Paragraph Nos. 37, 38, 39,
40,41, 42, 43, and 44 of the Original Application, I state

ambient air quality standards in respect of noise

levels of residential areas as alleged by the

~ Applicant.

[ vehemently contest and deny that the
Environmental Clearance granted to Respondent
No. 4 is liable to be suspended and further deny that
alleged persistent violations of Noise Rules, 2000,
and of the EC Condition XVII are impeding
professional and personal functioning of local
residents or is leading to sleep deprivation behaviour
alteration, diseases, headaches, hypertension etc., as

there are no material facts or specific particulars

- pleaded or no documentary evidence brought on

record by the Applicant to substantiate the said

allegations.
Therefore, 1 state that the Hon’ble Court ought /55‘,
direct the Applicant to strictly prove the content /O? Advoc,
it Pir
Paragraph Nos. 29, 30, 31, 32, 33, 34, 35, and 36% cha[zi,
“(.,“; **9. No.
the Original Application with cogent evidence. ‘f—-:x\ 7 056»3’?
":‘%\‘
\-‘:éfEN.
==

that the same are false, incorrect, misconceived, baseless,

and irrelevant, and therefore, I for Respondent No. 4 deny

a8
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the same in foto, except for any parts thereof spe

admitted herein below by Respondent No. 4.

(a)

(b)

(c)

dust emissions from the construction site of the said
Project and I further deny that the Applicant and his
family face significant health risks because of the
same.

[ also deny that Respondent No. 4 has been
unsuccessful in ensuring that dust emissions from
the said Project are controlled.

[t is pertinent to note that the Applicant has failed to
produce any records or plead material facts related
to any respiratory ailments affecting residents of the
said residential society which are allegedly observed
by the Applicant. [ vehemently deny the contents
and/or the suggestions / aspersions made by the
Applicant in the Complaint Letter dated 14/01/2024.
Furthermore, 1 state with utmost due respect to
reports of the doctors / medical professional cited
and relied upon by the Applicant, which are annexed
to the Original Application as Annexure A-8 and
Annexure A-9, 1 wish to bring to the attention of this
Hon’ble Tribunal that the Applicant has failed to

establish how the said Reports have any relevance to
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(e)

()

the case of the Applicant, and it is pertinent to note
that there are no material facts pleaded in the
Original Application about the Applicant or his
family or any person whatsoever suffering from any
such ailment(s) which is / are discussed in the said
Reports. I state that the Hon’ble Tribunal ought to
direct Applicant to strictly prove the allegations with
cogent evidence.

I state that Respondent No. 4 has undertaken and
implemented all necessary and reasonably adequate
measures, such as the Anti-smog guns and water
sprinklers etc. installed at various locations at the

said construction site, in order to reduce and/or

control the dust emissions from the construction sit /f;

of the said Project, as more specifically describgdy

1
hereinabove. As such, I state that Respondent No '\2

L :
. . .o \ Paerd
has not committed and is not committing any a '83,\0"/05

which causes any risk or health impact to the
residents living in proximity to the construction site
of the said Project.

Therefore, 1 state that the Hon’ble Court ought to
direct the Applicant to strictly prove the contents of
Paragraph Nos. 37, 38, 39, 40, 41, 42, 43, and 44 of

the Original Application with cogent evidence.
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state that the same are incorrect, misconceived, and

baseless, and therefore, I for Respondent No. 4 deny the

same in entirety, except for any parts thereof specifically

admitted herein below by Respondent No. 4.

(a)

(d)

[ state that Respondent No. 4 is aware of the Orders
passed by the Hon’ble National Green Tribunal in
various matters relating to use of noise barriers and
Respondent No. 4 has already implemented usage of
and installed noise barriers, as particularly detailed
hereinabove, at construction site of the said Project.

[ reiterate that the noise barriers installed and being
used by Respondent No. 4 are effective enough in
reducing noise levels at the construction site by 15
to 17 decibels.

[ state that contrary to allegations and claims of the
Applicant, there is no statutory mandate or condition
that active noise barriers ought to be used at
construction sites such as that of the said Project.

I state that Respondent No. 4 has taken all

reasonably adequate measures to mitigate the noise

levels.
\§
R
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(e) Therefore, I state that Hon’ble Tribunal may kindly
direct the Applicant to substantiate the allegation,
that there has been allegedly no abatement in the
noise or dust emissions since the Representation
Letter dated 31/01/2024 issued by the Applicant to

the Respondents, with cogent evidence.

7.17 With respect to the contents of Paragraph Nos. A, B, C,
D, E, F, G, and H of the Grounds for Application
mentioned in the Original Application, | state that the
same are incorrect, misconceived, uncorroborated, and
baseless. Therefore, I for Respondent No. 4 deny the same
in entirety, and state that this Hon’ble Tribunal ought to
direct the Applicant to prove the said Grounds with
cogent evidence.

(A) I state that the allegation of Applicant that the
Project has been undertaken by Respondent Np. 4

fa)
without implementation of adequate measures f&

{\
control of noise and dust emissions are utterly fa \3\

/14

A
incorrect, and baseless, and are specifically denied. \\£

(B) I deny the allegations that alleged non-
implementation of adequate measures for noise and
dust emissions are causing any adverse impact

~ whatsoever upon physical health or mental wellness

o0
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2023 or otherwise.
(C) With due respect to the judicial precedents of
Hon’ble Supreme Court of India and the reports
published by the Indian Medical Association, I
reiterate that the Applicant has failed to plead or
make out any case as to how the alleged noise or dust
emissions are causing any health hazards or
violation of fundamental rights of the Applicant or

any other person, whosoever.

I state that the Applicant has resorted to merely
reduplication of the limited facts and circumstances
which he has pleaded previously in the Original
Application, and has not actually pleaded any Ground for
preferring the Original Application. The Applicant may
kindly be directed to strictly substantiate the allegations /

Grounds mentioned therein.

7.18 With respect to the contents of Paragraph No. I of the
Grounds for Application mentioned in the Original
Application, | state that the same are false, incorrect,

misconceived, uncorroborated, and baseless. [ reiterate

A

Ao’
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that Respondent No. 4 has not caused any violation of the
Noise Pollution (Control and Regulation) Rules, 2000, or
the Environmental Clearance dated 23/02/2023 or the
Consent to Establish dated 28/12/2022 granted in favour
of Respondent No. 4, and I further deny that construction
activity for the said Project of Respondent No. 4 poses
any adverse health risk to any person whosoever. The
Applicant may kindly be directed to strictly substantiate

the allegations / Grounds mentioned in Paragraph No. I.

7.19 With respect to the contents of Paragraph No. J of the

Grounds for Application mentioned in the Original

Application, | state that the same are false, incorrect,,
misconceived, uncorroborated, and baseless. | reiterate e
that the alleged data recorded / gathered by the Applica
in the Mobile Application “Noise Tracker” developed
CSIR - NEERI is inaccurate and unscientific, an
therefore, I for Respondent No. 4 deny the same, and [
state that the data recorded / gathered by the Applicant
cannot and ought not be relied upon by the Hon’ble
Tribunal in deciding the Original Application. The
Applicant may kindly be directed to strictly substantiate

the allegations / Grounds mentioned in Paragraph No. J.

B
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Grounds for Application mentioned in the Origina

Application, [ state that the same are false, incorrect, and
irrelevant. | for Respondent No. 4 deny the same in toto.
The Applicant may kindly be directed to strictly
substantiate the allegations / Grounds mentioned in

Paragraph No. K.

7.21 With respect to the contents of Paragraph No. L of the
Grounds for Application mentioned in the Original
Application, 1 state that the same are irrelevant. 1 for

Respondent No. 4 deny the relevance of the same in toto.

: J:g\ [ reiterate that Respondent No. 4 had always complied
T\ . o .
SAARN Aawith the EC Condition XVII, by maintaining the ambient

TEN
& Notarw
2 Cit “

7.22 With respect to the contents of Paragraph No. M of the
Grounds for Application mentioned in the Original
Application, [ state that the same are irrelevant, baseless,
and therefore, I for Respondent No. 4 deny the same in
their entirety. I reiterate that Respondent No. 4 has

implemented all necessary and reasonably adequate
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7.23 With respect to the contents of Paragraph Nos. N, O, gn

measures for mitigating noise and dust emissions from
the construction site of the said Project, and the same is
apparent from the Six-monthly Environmental Clearance
Compliance Report dated 01/01/2024 submitted by
Respondent No. 4 to the Ministry of Environment and
Forests and Climate Change, wherein the records
substantiate that the noise levels and dust emissions from
the construction site of the said Project are maintained
within the limits prescribed by law. Therefore, I state that
the reliance placed by the Applicant on the Compliance
Report dated 01/07/2023 is entirely misplaced and
misconceived. The Applicant may kindly be directed to
strictly substantiate the allegations / Grounds mentioned

in Paragraph No. M.

P of the Grounds for Application mentioned in{(tge J

Ve
Original Application, I state that the same are irrelevaity

4
baseless, and therefore, I for Respondent No. 4 deny tl&

same for want of relevance. I reiterate that Respondent
No. 4 has taken all necessary and adequate measures in
compliance of the Conditions under the Environmental
Clearance dated 23/02/2023 as well as the Consent to

Establish dated 28/12/2022 granted to Respondent No. 4,
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of Environmental Clearance or conditions of the

to Establish on part of Respondent No. 4. I therefore
vehemently deny that the Environmental Clearance dated
23/02/2023 granted to Respondent No. 4 is liable to be
suspended as alleged by the Applicant. The Applicant
may be directed to strictly substantiate allegations /

Grounds mentioned in Paragraph Nos. N, O, and P.

7.24 With respect to the contents of Paragraph Nos. Q, R, S,
and T of the Grounds for Application mentioned in the
Original Application, I state that the same are irrelevant,
baseless, and therefore, I for Respondent No. 4 deny the
same. | reiterate that Respondent No. 4 has taken all
necessary and adequate measures to control and/or
mitigate dust emissions from construction site of the said
Project, in compliance of the Conditions under the
Environmental Clearance dated 23/02/2023 as well as the

Consent to Establish dated 28/12/2022 granted to

Respondent No. 4. I therefore vehemently deny that any
act of Respondent No. 4 is causing any health hazard
whatsoever to any person. The Applicant may kindly be
directed to strictly substantiate the allegations / Grounds

mentioned in Paragraph Nos. Q, R, S, and T.
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7.25 With respect to the contents of Paragraph Nos. U, V, and
W of the Grounds for Application mentioned in the
Original Application, I state that the same are irrelevant,
baseless, and therefore, I for Respondent No. 4 deny the
same for want of relevance. I state that Respondent No. 4
is aware of the Orders passed by the Hon’ble National
Green Tribunal in various matters relating to use of noise
barriers. I reiterate that the Respondent No. 4 has already
implemented usage of and installed noise barriers, as
particularly detailed hereinabove, at construction site of
the said Project, which are effective enough in reducing
noise levels at the construction site by 15 to 17 decibels.
| state that Respondent No. 4 has taken all reasonably

adequate measures to mitigate the noise levels. The

Applicant may be directed to strictly substanti
allegations / Grounds mentioned in Paragraph Nos.

and W.

Grounds for Application mentioned in the Original
Application, I state that the same are false, incorrect, and
unsubstantiated. I for Respondent No. 4 deny the

relevance of the same in foto. | state that Hon’ble Tribunal
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there has been allegedly no abatement in the noise or dust
emissions since the Representation Letter dated
31/01/2024 issued by the Applicant to the Respondents,

with cogent evidence.

7.27 With respect to the contents of Paragraph titled
‘Limitation’ of the Original Application, [ state that the
same are false, incorrect, and unsubstantiated, and I
vehemently dispute and deny the same. Without
admitting any allegation made by the Applicant and
assuming only for the sake of argument, 1 reiterate that
even if it is considered that a cause of action allegedly
arose for the first time in March 2023, it is pertinent to
note that the Applicant has failed to plead and to
sufficiently prove any material facts and specific
particulars which substantiate the allegation of the
Applicant of a ‘continuing cause of action’ starting from

February 2023 or March 2023 till filing of the Original

Application. Therefore, I reiterate and reemphasize that
the Original Application has been filed by the Applicant
beyond period of limitation prescribed under Section

14(3) of the National Green Tribunal Act, 2010, and
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therefore, the Original Application is not maintainable

and deserves to be dismissed at the threshold itself.

7.28 With respect to the contents of Paragraphs titled ‘Prayers’
and ‘Interim Reliefs’ of the Original Application, I state
that the same are false, incorrect, misconceived, and
unsubstantiated, and I vehemently dispute and deny the
same. On the basis of all factual and legal submissions
made hereinabove on behalf of Respondent No. 4, [ state
that the Applicant is not entitled to grant of any of the
prayers or reliefs sought by him in the Original
Application. T reiterate that the Original Application is
illegal, improper, and untenable, and therefore, the

Original Application deserves to be dismissed and

disposed of entirely.

and/or concealed certain material facts, which have a bearing
on the subject matter of the Original Application. [ state that
the Applicant has failed to consider and to bring on record of
this Hon’ble Tribunal the details of other sources of noise in

the vicinity of the said Society of the Applicant, and has only
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Respondent No. 4, for the reasons best known to only him.

I state that the Applicant has deliberately concealed the fact
that Piling Work is in progress on a plot of land next to the said
Society as well as the construction site of the said Project of
Respondent No. 4. [ state that there are at least 2 (Two) or 3
(Three) Pile drivers functioning on the said plot of land during
day time, which generate high level of noise since March or
April 2024. | state that the Photographs of the Piling work
ongoing on the said plot of land in the vicinity of the said
Society have been attached to the present Affidavit in Reply as
“Annexure - R6”. I state that the Applicant has deliberately
.avoided providing such details of the said piling work, thereby

cealing material facts which affect outcome of the present

te that besides the abovementioned alternate sources of
oise which the Applicant has failed and neglected to disclose,
another source of noise is the air traffic. I state that the said
construction site of the said Project and the said Society of the
Applicant are located within the Funnel Zone of the Pune
International Airport, and the air traffic in the said zone is at a

regular frequency. I state that the air traffic moving from above
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11.

the said construction site of the said Project and the said
Society can be and is also a contributing factor to the noise
levels in the vicinity of the said Society of the Applicant. I state
that, however, the Applicant has deliberately failed to disclose
this fact to this Hon’ble Tribunal, for reasons best known to
him. I state that the construction site of the said Project of
Respondent No. 4 is located within Zone P-8 and the Colour
Coded Zone Map (C.C.Z.M.) issued by the appropriate
authority has been attached to the Affidavit in Reply filed on
behalf of Respondent No. 4 in response to the Interlocutory

Application as “Annexure - R7”.

| state that Respondent No. 4 has implemented various

measures, equipment such as Flexible Noise Barriers, Anti-

smog guns, water sprinklers etc. at the installed on the

and Control) Rules, 2000. I reiterate that the Photographs of
the said equipment installed / being used at the construction
site of the said Project, as well as the Purchase Orders and

Invoices under which the said equipment were purchased
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and/or are being purchased by Respondent

attached to the present Affidavit in Reply.

12. 1 state that the equipment i.e., the Flexible Noise Barriers
installed and used by Respondent No. 4 at the construction site
of the said Project reduce the noise levels by approximately 15
to 17 decibel and the Anti-smog guns and the water sprinkiers
help in reducing the dissipation of the dust particles from the

construction site of the said Project.

13. I state that Respondent No. 4 has taken all reasonable efforts
to implement adequate measures as per standard industry
norms to reduce noise levels and dust emissions from

?\\Knstructlon site of the said Project, and there is no violation

pny condition of the said Environmental Clearance dated
Sf() /2023 caused by Respondent No. 4. | state that due to the
res being undertaken by Respondent No. 4, the ambient
ise levels in the proximity of construction site of the said
roject are within the prescribed limits of ambient noise levels

for residential premises.

14. [ state that, on the contrary, the Applicant has failed to

sufficiently plead, let alone prove, that the data / records

A
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15.

16.

17.

related td’alleged noise pollution produced by him along with
the Original Application is scientifically true and accurate. 1
state that the Applicant has also failed to produce any genuine
data / records with respect to any alleged dust emissions / air

pollution.

Therefore, I state that evidently there is no real cause of action
in favour of the Applicant, and the Applicant has failed to
sufficiently plead or prove that the construction activity of the
said Project undertaken by Respondent No. 4 is causing noise
pollution or dust emission which are violative of any law or

any permission / clearance / certificate whatsoever.

On the basis of the true and correct facts / circumstances

L
. . . . i i . \1;“ \ 0 ;/ y
dismissed and disposed of without any order(s) being pa @Sﬂ,”i\\)’
\ff,",\ \\\_

in favour of the Applicant. N7

., )
\'Q-Z‘:

I for Respondent No. 4 seek leave of this Hon’ble Tribunal to
amend, add, delete, or modify the contents of the present

Affidavit in Reply or make any additional submissions before
adeY’

Page 42



18.

19.

this Hon’ble Tribunal in the present matter, 3

necessary.

I for Respondent No. 4 further seek leave of this Hon’ble
Tribunal to produce and furnish relevant documents, data,
and/or records in order to substantiate the contents in the
present Submissions / Affidavit in Reply being filed on behalf
of Respondent No. 4.

Therefore, 1 for Respondent No. 4 most respectfully pray

that: -

(A) This Hon’ble Tribunal may kindly be pleased to pass
appropriate directions, dismissing and disposing of the
Original Application No. 71/2024 for want of merits,
including on grounds of non-disclosure of cause of action
and bar of law of limitation;

Any other just and equitable order(s) in the interest of

Justice and equity may kindly be passed.

true and correct to the best of my information received by

- myself and/or as per personal knowledge, and the legal

submissions made hereinabove are as per the legal advice

~ which I'have received from my counsel, and I believe the same

ds
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to be true and correct. Therefore, [ am executing and furnishing

~ the present Affidavit today on 25~ day of June 2024, at Pune,

Maharashtra (India).
AFFIANT
| M&oﬁ&(
esh Vilas Javdekar
vized Signatory for
Respondent No. 4
BEFORE ME

NOTED AND REGISTERED)
Sr.No..Q.‘{?,.‘Z.Q;_.;_.-Page NoAY

RN

Date:-...%.:ZQ.@.:..&QQAQ.

BEFORE ME
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ANNEXURE-R4

Noise Tracker Pro

1

Sound Measurements
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Calibration
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About Us

"Noise Tracker Pro" is a unique sound meter application for mobile phones developed by
the noisc experts from CSIR - National Environmental Engineering Research Institute
(NEERI), Nagpur, India, to give a more specific product or application through continuous
research and development efforts. "Noise Tracker Pro" is a handy, essential gadget, highly
reliable App, pre-calibrated measurements, and supports frequency weightings. The "Noise
Tracker Pro" App is a real-time noise monitoring application (noise meter, dB meter)
dedicated to evaluating noisc levels in the surrounding environment as professional sound
mecter performs. This App will use the phone microphone to measure environmental noisc
levels dB (decibels) and display noisc levels on the mobile screen. This smartphone
application is a handy tool for the students, professionals, and the general public to know the
extent of noise levels in their surrounding environment. The accuracy level may change
with the change in the make and model of the smartphone. Hence it is always recommended
to calibrate the application with an alrcady calibrated SPL meter to improve the accuracy of
measurement by adjusting the microphone sensitivity

é

* Performance best fits with calibrated SPL mcter

* Very efficient saved record data management

¢ Indicates decibel by digital gauge

* Quick response on sound level changes

¢ Standard time weighting

¢ Compare the recorded noisc level with popular international reference standards

* A- Frequency weighting filter

* Mcasure Equivalent A-weighted continuous sound level (LAcq),

¢ 1/3 Octave in graphical and tabular format

* Display SPL, LAeq, Average, Minimum and Maximum decibel values

* Measure noisc descriptors L10, L50 & L90

» Display Elapsed time of decibel

* Create the geotagged map for the saved history data

» Handy custom Calibration for high precision and accuracy

* Data storage in the phone

* Onec can share the saved and recorded data across multiple platforms such as Gmail,
WhatsApp, etc.

» The smart microphone should not be kept hidden during measurcment.

e The smartphone should not be in the pocket but should be held on hand while noise
measurements.

» Don’t make a noisc on the back of the smartphone while monitoring noise.

* Keep a safe distance from the source during noise monitoring; otherwise, it may harm
you.

**Notes

This tool is not a profcssional device to measure decibels. Microphones in most smartphone
devices are aligned to the human voice. The smartphone microphone device limits the
maximum values due to which Very loud sounds (over ~90 dB) may not be recognized by
most of the devices. So please use it as just auxiliary tools. If you need more accurate dB
values, we recommend an actual sound level meter for noisec measurements.
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ANNEXURE -R2,

Manipulation of the Noise Tracker Application

Reference Value Reference Value
Insert Actual Value Insert Actual Value

59|

Sound Meter App Sound Meter App

Calibration Calibration

48.5_ . | | 485 .

App SPL Reference SPL App SPL Reference 5PL

Difference: 0 dB | Difference: 9.5 dB

Performance of the microphone will be Performance of the microphone will be
different for each device, So caiibration different for each device, So calibration
need before use. need bafore use.
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2.0

3.0

Central Pollution Control Board, Delhi

Protocol for Ambient Level Noise Monitoring

Purpose:

This protocol presents the protocol for Ambient Noise monitoring to be
carried out on routine basis or to address the public complaints. The
objective is to monitor the noise level at a particular site or as described in
the complaints. The data generated by the method shall also evaluate with
prescribed noise level standards.

Introduction

The unit of noise is decibel, one-tenth of a bell and denotes as d(B),
however the monitoring unit is considered as dB(A) Leq denotes the time
weighted average ‘A’ of the level of sound in decibels on scale A and it has
been found related to human hearing. Thus in, dB(A)Leq, denotes the
frequency weighting in the measurement of noise and corresponds to
frequency response characteristics of the human ear. The unit of frequency
is hertz (Hz) and is defined as the number of compressions and rarefactions
per unit time (sec.). Human hearing is sensitive to frequencies in the range
of about 20-20,000 Hz (the audio frequency range).

Sound pressure is used as the fundamental measure of sound (amplitude)
as it is measurable directly by any standard instruments. The weakest
sound pressure disturbance that can be detected by an “average” person at
1,000Hz has been found to be 20 pN/m? and the largest 107 pN/m?2.
Because of such a wide range, the use of a linear pressure scale has been
found to be non-scientific. It has been found convenient to employ sound
pressure level, a quality, which is proportional to the logarithm of sound
pressure. By this, the sound pressure range of interest is compressed
between 0 to 130 dB.

Site Selection Criteria:
Site of an area shall be selected such that it meets the land use pattern as

prescribed in the standard e.g. Industrial, Commercial, Residential & Silence
Zone.

(A) General:

1. The station should be located at the ambient level i.e. away from the
direct source, away from any vibration and any obstruction.

2. Categorize the area with land use pattern.

(B) Specific:

Always use tripod stand at above the ground level of 1 to 1.5 m for areas.
Hand held monitoring should be avoided.

(C) Case Specific Locations:

> DG Sets up to 800 kW at about 1 m distances from all sides. DG Sets
more than 800 kW at about 1 m distance of acoustic enclosure.

Page 1of5
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w

Concerned State PCBs / PCCs may regulate the norms with minimum
reduction of 25 dB(A) to see the effectiveness of the enclosure.

> Petrol and Kerosene Gensets Sound power level is measured in
anechoic room so as to have segregated noise level.

» Fire crackers 4 m from the bursting point, there shouldn’t be reflecting
surface around 15m radius.

> Vehicle 0.5m from the exhaust point.

(D) Positioning of the instrument:

» Microphone must be placed 1.2 -1.5m above the ground level.
» In dry conditions with a wind speed of less than 5 m/s.
> Isolate the instrument from strong vibration and shock.

4.0 Selection of Noise level meter:

Noise measurements will be made with a Type 1 integrating sound level
meter with free-field microphone which meets the Accuracy of noise
measurement as per IEC 804 (BS 6698) Grade I or ANSI Type I or equivalent
IEC 61672-1(2002-05) Class-I.

5.0 Calibration:

Make sure that the instrument is properly calibrated. Measurements should
be accepted as valid only if the calibration level from before and after the
noise measurement agrees to within 1.0 dB. The sound level meter and
calibrator will hold a current calibration certificate traceable to national
standards.

Start the calibrator and put on 1 KHz frequency calibration on two values 94
dB and 114 dB. If instrument is shows more than + 0.3 dB differences
adjust the calibration. Calibration is done O.K. now instrument is ready for
monitoring.

6.0 Monitoring time:

The monitoring should be carried out minimum 75% of the prescribed Day
time (06.00 am to 22.00 pm) and Night time (22.00 pm to 06.00 am).The
exercise has to be carried out for 6 to 8 hrs. in the said time frame of day &
night. It is always preferable to have large number of data sets thus 1sec
sampling frequency is recommended.

7.0 Monitoring Parameters:
Leq, Lio, Loo, Lso, Lmax, Lmin, (With 1 sec sampling period at all locations).

8.0 Monitoring Protocol:

The following criteria will be observed when undertaking the noise
monitoring:

a) During ambient noise monitoring sound comes from more than one
direction, it is important to choose a microphone and mounting which
gives the best possible Omni directional characteristics;

Page 2 of 5



10.0

11.0

12.0

Central Pollution Control Board, Delhi

b) The noise measurement equipment will be supervised continuously
during the monitoring period and notes will be made of the date, time
and prevailing weather conditions;

c¢) Immediately prior to and following each noise measurement session the
accuracy of the noise level meter shall be checked using an acoustic
calibrator generating a known sound pressure level at a known
frequency.

d) Noise measurements should not be made in fog and rain;

e) A wind shield will be used at all times to prevent interference of
reflecting noise;

f) As far as is practicable, the pause facility on the noise measurement
equipment will be used to exclude extraneous noise (e.g. low flying
aircraft and road traffic passing in front of the microphone) so that the
results recorded are representative of the site noise. If possible for
extraneous noise/other source background noise can be eliminated from
final reading by using the following formula:

Lpressure — 10|og [lo(Lp/IO) - 10(LpBackground/1O)]

Monitoring records:

(i) The date, time, location and duration of the measurement;

(ii) All predominant noise sources will be noted, which may include
extraneous noise such as road traffic, aero-planes and other activity;
(iii) Weather conditions will be recorded including wind speed and

approximate direction, cloud cover, rain and ground frost;

Monitoring data submission:

The particulars of the measurements recorded by the noise level meter shall
be furnished in the monitoring data sheet, as at Annexure I. A typical flow
chart may be adopted for uniformity in the monitoring.

Monitoring Inferences:

The monitoring inferences should be drawn on the basis of final data sheet

viz. compliance to the specified standard, violation of standard, average
Leq, noise intensity Lso, Lo etc. and suggest corrective action.
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Annexure-I
Data sheet for Ambient Noise Monitoring
Description of Location: Date:
Noise Level Meter
Make
Model
Serial No.
Calibration Result of Noise Level Meter
Calibration 94 dB at 1000 Hz 114 dB at 1000 Hz
Initial
Final
Sampling Rate
s _ Sound Parameters (dBA)
N<;. Time duration File No.
Leq Lio Lso Log Lmin Limax
1
2
3
4
5
6
Average L equivalent dB(A)
Monitoring team & signature
Notes: (1) The method for calculation of average Leq: To convert average of dB(A), each value is to be
divided by 10, followed by antilog and finally calculate arithmetic mean. The final value is converted in
logarithm followed by multiplication with 10. (2) monitoring must be carried for 75% of the prescribed day
time and night time for legal compliance, (3) Lmax and Lmn are toe reported hourly basis and (4) Lsy & Lgo also
recorded to understand the intensity of the noise for further course of action.

Page 4 of 5



Central Pollution Control Board, Delhi

Manual Ambient Noise Monitoring
Flow Chart
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ANNEXURE - R. 4

NOISE MEASURES

ﬂlh -

i ol nl
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Noise Blankets are installed.




NOISE MEASURES

Noise Blankets are installed.
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DUST MEASURES

Anti Smog guns are installed on
site

Net




SANKALP CONTRACTS PRIVATE LIMITED

F
- ISRNO 200/2,0FFICENO 301
C- WING, PALASH PIUS, ‘
WAKAD, Ph :- 020-67648000

i

GSTIN :- 27ABICS5290A1ZC o e

PAN :- ABICS5280A

Order No. : AJEC/00127/23-24 Mode of Transport :
INSTRUMEX
106 - 107, Ashish Udyog Bhavan, Opp. SNDT Collage|Order Date i 05-12-2023 Delivery Address :
Ramchandra Ext. Lane, V] - PKC (K38) )
Liberty Grade Malad, West, Mumbai - 400064 BLDG Name . SITE SETUP Sr.No. 38 Kharadj
GST LOCATION- MAHARASHTRA GSTIN- GST LOCATION- MAHARASHTRA GSTIN-
27AFNPK8304B1ZL 27ABICS5290A1ZC
Vendor Bank details
Name- Ms. Kamla Contact Person :
Contact No- 9920629014 Bank A/C - 3793691479 .
IFSC Code -  CBIN0280612 Contact phonaNo: - +91-...
Account Name - Central Bank of India Contact mobile No :  +91-
Please supply the following Materials/items in accordance with your Quotation and subject to following terms and conditions.
SINo. |ITEM CODE |Description Unit Quantity Rate Net Rate Amoun
1 |ENG/SAF/EN [PORTABLE ANTISMOG GUN NOS 1.000 175,500.000 175,500.0'
V/0142 Model: Manual Operated, Throw Distance: 30 Mtr,
Tank Capacity: 1000 Lit, Water Droplet Size: 5-20
Micron, System Mounting Type: Mobile Type or é
Trolley, Fan Consumption: SHP 2800RPM, No of
Nozzles (Fog Canon): 22 Nos, MOC of Nozzles: ‘ -
Brass/Stainless Steel, Upward Rotation Angle: 10-50
’ Degree, Left to Right Rotation Angle: 320 Degree,
Water Discharge: 33 Lit/Min, Water Consumption:
2000 Lit/Hr, Warranty: 12 Months, Fan Motor:
Crompton, Pump: CRI/Lubi, Electrical Panel:
Schneider
FREIGHT(BEFORE GST) - 15000, CGST®@ 9% -
17145,SGST@ 9% - 17145
BASIC 175,500.0
¢ FREIGHT(BEFORE GST) 15,000.0
CGST . 17,145.0
SGST 17,145.0
Gross 224,790.0

Rupees Two Lac Twenty Four Thousand Seven Hundred Ninety Only

Terms & Conditions :

1. All bills and delivery challans must mention PO No, billing Company name, address and site delivery address separately.

2.The rates mentioned above include basic rates, packing and forwarding, any sundry charges,and all govt taxes or otherwise mentioned separately.
3. Freight- Inclusive.

4, Loading- Inclusive.

5. Unloading charges- Exclusive.

6. Payment Terms: 100% Advance with PO without Taxes (GST). GST will be psid immediate against booking of invoice. )

7. All materials supplied must be strictly as per specifications decided by our technical team and will be asper mentioned herein and any deviation will get rejected
8. All the materials must be supplied immediately or otherwise scheduled as mentioned in PO.

9, All bills must be as per PO and actual quantity measured and received and bills to be submitted at site stores only.

10. All bills must mention billing address and delivery address separately.

11.The activation/ validation of a vendor's GST number is entirely the vendor's responsibility and later any changes will not be considered.

12. The weighment will be strictly at the site Weigh Bridge and it will be final & acceptable by all.

Created By: vid.rutuja.patil For, SANKALP CONTRACTS PRIVATE LIMITED
Authorised Signatory

This is system generated purchase order does not required a sign.
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An IS0 9001-2015 Certified Company
TAX - INVOICE
127 ' Date:13.01.2024  GSTIN No | 27AFNPKB30481ZL
) e B | State & Code " Maharashtra: 27
’ 139 Oat (»3;) '

PO No.o :f‘-‘EC’OLP : ‘ 202 i
Silled To | Shipped To:

M/s. Sankalp Contracts Private Limited LV - PRC (K28

Sr. No. 20072, Office No. 301, C-Wing, © Sr. Ne. 38, Kharadi.
Palash Pius, Wakad, Pune. !

Mob 89566 483530

[
i

Description

01, 9027 L ANti-Smog Gun
(Capacity of Anti-Smog Gun: 30 Mtr;

&

Total 1,75, ,500.00

(_r(_ngh[ Charoas 15,000. U‘W

Total 1 90 SOO 00

Ps m Words

Two Lakm Twe'ﬂ'ty Four Thousand Seven Hundred & Nmety Only

} w“r\ar1~ crmc

Bank Detail: Central Bank of india, Kandivali {w/), | Stamp Yours faithfully
Mumbai — 400067, . e
Current AC No. 3793691473 ’ S

IFSC CODE : CBINO280612  enne : |

Authorized Signatory |
b e bt Bl DA Ml R Deed i et W

£ S .
ALS VR A




. iSANKALP CONTRACTS PRIVATE LIMITED

-|SRNO 200/2,0FFICENO 301 e
C- WING, PALASH P1US,
AKAD, Ph :-020-67648000
ey v

e R3S

GSTIN :- 27ABICS5290A12C St g
: Order No. : AKPOIND/00007/23-24 Mode of Transport :
ANTIMO ENGINEERS
C-220, SHREYAS INDUSTRIAL ESTATE, JAl COACH, |Order Date 1 23-01-2024 Delivery Address:
GOREGAON EAST, V] - PORTIA GRI}N DE
MUMBALI - 400063. BLDG Name : SITE SETUP Survey no. 13 Hissa no.
GST LOCATION- MAHARASHTRA GSTIN- 3,45,6,7,8/1,8/2,9,10,11,12,13B/1,13B/2,14,15,1
27AAAFB1187D1ZV 6,17,18,19,Plot 1C, at Village Balewadi, Taluka
Vendor Bank details Haveli
Name- SAHIL SHAH GST LOCATION- MAHARASHTRA GSTIN-
Contact No- 9833140354 Bank A/C - 50231 40000 0306 27ABICS5290A1ZC
IFSC Code - CNRB0015023
Account Name - CANARA BANK Contact Person :
no Contact phone No :  +81-,
Contact mobile No: +91-

Please supply the following Materials/items in accordance with your Quotation and subject to following terms and conditidns.

SINo. |ITEM CODE |Description Unit Quantity Rate Net Rate Amoun
1 |ENG/GAF/00 |ACOUSTIC PANEL ‘ SFI 176.000 320.000 ‘ 56,320.01
12 SUPPLY OF FLEXIBLE SOUND BARRIER BLANKETS:
., [S1ZE:2.05M(H) X 1.33M (W) X35MM THICK ( +/-
5MM)12-15dB

CGST®@ 9% - 5068.8, SGST@ 9% - 5068.8
BASIC 56,320.0!
CGST 5,068.8
' SGST 5,068.8
ROUND OFF (+) 0.4
Gross 66,458.0:

. Rupees Sixty Six Thousand Four Hundred Fifty Eight Only

Terms & Conditions :

1. All bills and delivery challans must mention PO No, billing Company name , address and site delivery address separately.

2. The rates mentioned above include basic rates, packing and forwarding, any sundry charges, and all govt taxes or otherwise mentioned separately.
3. Freight- EXTRA AT ACTUAL T

4. Loading- Inclusive.

5.Unloading charges- Exclusive.

6. Payment terms will be 100% ADVANCE ALONG WITH PO

7. All materials supplied must be strictly as per specifications decided by our technical team and will be asper mentioned herein and any deviation will get rejected.
8. All the materials must be supplied immediately or otherwise scheduled as mentioned in PO.

9. All bills must be as per PO and actual quantity measured and received and bills to be submitted at site stores only.

10. All bills must mention billing address and delivery address separately.

11.The activation/ validation of a vendor's GST number is entirely the vendor's responsibility and later any changes will not be considered.
12. The weighment will be strictly at the site Weigh Bridge and it will be final & acceptable by all.

13, Original challan should be submitted along with material only.

14. GST amount will be paid only after submitting payment of GST in GST return portal.

Indent No : SCPRN/03355/23-24
INDENT REMARKS : Required for acoustic proofing work at tower area.

Created By: vid.amar.patl For, SANKALP CONTRACTS PRIVATE LIMITED
Authorised Signatory

This is system generated purchase order does not required a sign. Page 1 of
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MARUFACTURDR

- NONREE

ACOUSTIC MNOISE ACOLSTIC ) ROCM
NOISE CONTROL SYSTEMS ‘ LRMULOSURE | BARKIFRY CABIS ACOUSTICS
TAX INVOICE
Sankalp Contracts P. 1td. Bill No 87
V]-Portia Grande Building, Date 01-02-2024
SNo0:13, Hissa No : 3, Balewadi, Tal: Haveli, Pune - 41 1045 P.0. No. AKPOIND/00007
Mr. Vishal Bhosale - 98905 01155 Date 23-01-2024
Eway Bill No ; L.R. No.
Buyer GST: 27ABICS5290A12C PAN No: ABICS5290A Date
Tranporter: Avinash Cargo P Ltd. ) Vendor Code
SrNo Description HSN Qt Rate Per Amount
1 |Acoustic Panel Flexible Sound Barrier 39181090 176 320 Sq. Ft 56,320
Blanket Size: 2.05m (H) x 1.33m (W) X
35mm (Th)
o - P ey / o .
ooX T e (4 gﬂ/},&
,i\ 2 4
~ O 0|{
Bank Details : Canara Bank, Mumbai - 57 Branch,
A/cNo: 50231 4000 00306; IFC: CNRB0015023; MICR: 400015214
GST . | Taxable | CGST | CGST | SGST | IGST IGST
Summary |§ Value Rate Amt Rate SGST Am Rate Amt Total GST R
18% .| 56320] 9% | 5069 | 9% | 5069 10138 Total: 56,320
GST @ 18% 10;138
Total: 66,458
Freight 3,542
Rs. Seven Zero Zero Zero Zero only. Grand Total : 70,000
Seller GST: 27AAAFB1187D12V PAN :AAAFB1187D FOR ANTIMO ENGINEERS
o |
C.c. Maghed -
;’ .
,! i
1
P -
‘ oo ; :
L ; {
-‘ (/4/0 Shreyas Industrial Estate, | htra; Indm 9
¢ 3140354 / R ST N enqwry(mfnntnnom w Www antlm f
A

R,
o

[ =

D.in
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ANNEXURE - RS™ 249

VILAS
JAVDEKAR

DEVELOPERS
Date: 01.01.2024

To,

Ministry of Environment and Forest & Climate Change
Reglonal Office (WCZ), Ground Floor,

tast Wing, New Secretariat Building, Civil Line,

Nagpur- 840001

Subject : Post EC Compliance Report for Period of July 2023 to December 2023 for residential & commercial project at S.
Mo.13, Hissa No. 3, 4, 5, 6, 7, 8/1, 8/2, 9, 10, 11, 12, 13B/1, 138/2, 14, 15, 16, 17, 18, 19, Plot- 1C, Village Balewadi, Tal,
Haveli, Dist. Pune, Maharashtra by M/s Vilas Javdekar Eco Homes.

Ref.: Environmental Clearance No. EC23B038MH126128 dated - 23,02.2023

Dear Sir,

This is in reference to the requirement stated in the Environmental Clearance No. EC23B038MH126128 dated —
23.02.2023 for our above mentioned residential & commercial project at at 5. No.13, Hissa No. 3, 4, 5, 6, 7, 8/1, 8/2, 9, 10,

11,12, 13B/1, 138/2, 14, 15, 16, 17, 18, 19, Plot- 1€, Village Balewadi, Tal. Haveli, Dist. Puna, Maharashira by M/s Vilas
Javdekar Eco Homes.

In accordance to your requirement please find enclosed herewith following documents for post EC for the subject project
for your kind reference:

Comgpliance report
Environment Clearance Letter
Monitoring Report

Swach Agreement

Budgetary provision for EMP
Advertisement Copy

Consent to Establish Copy
CGWA NoC

[ JEV TS IR R

o~

Hope you will find the above in line with your requirement.
Thanking you,
R
Yours Sincerely, NN
RS NN
" N

.

1
- W

.

.
[
-

\w/

)
Sz

AU Y )8 Maharashtra Pollution Control Boarg
R \‘\’,7\.*_.» A / Kalpataru Point, 2nd Fioor, Sion Cirgle,
Moty 38 O g )
= umbai - 400 022
For, M/s Vilas Javdekar Eco Homes Tel. 24010437 / 24020781.

Website : www.mpcb.gov.in
CCt

1. The Environmental Secretary, Room No. 217, 2nd floar, Environment Department, Govt. of Maharashtra Mantralays,
Mumbai- 400 032

2. The Member Secretary, Maharashtra Pollution Control Board, Kalpataru Point, 39& 4th ficor, Opp. Cine Planet, Sion Circle,
Mumbai- 400022, incia

Vilas Javdekar Eco Homes

306, Siddharth Towers, Sangam Press Road, Kothrud, Pune 41 038 INDIA +91 20 6764 8ooo www.javdekars.com

admin@javdekars.com



VILAS
JAVDEKAR

DEVELOPERS
Date: 01.01.2024

To,

Ministry of Environment and Forest & Climate Change
Regional Office (WCZ), Ground Floor,

East Wing, New Secretariat Building, Civil Line,

Nagpur- 440001

Subject : Post EC Compliance Report for Period of July 2023 to December 2023 for residential & commercial project at S.
No.13, Hissa No. 3, 4, 5, 6, 7, 8/1, 8/2, 9, 10, 11, 12, 138/1, 13B/2, 14, 15, 16, 17, 18, 19, Plot- 1C, Village Balewadi, Tal.
Haveli, Dist. Pune, Maharashtra by M/s Vilas Javdekar Eco Homes.

Ref.: Environmental Clearance No. EC23B038MH126128 dated — 23.02.2023

Dear Sir,

This is in reference to the requirement stated in the Environmental Clearance No. EC23B038MH126128 dated ~
23,02.2023 for our above mentioned residential & commercial project at at S. No.13, Hissa No. 3, 4, 5, 6, 7, 8/1, 8/2, 9, 10,
11, 12, 13B/1, 13B/2, 14, 15, 16, 17, 18, 19, Plot- 1C, Village Balewadi, Tal. Haveli, Dist. Pune, Maharashtra by M/s Vilas
Javdekar Eco Homes.

In accordance to your requirement please find enclosed herewith following documents for post EC for the subject project
for your kind reference:

Compliance report
Environment Clearance Letter
Monitoring Report

Swach Agreement

Budgetary provision for EMP
Advertisement Copy

Consent to Establish Copy
CGWA NoC

WNOU R WNE

Hope you will find the above in line with your requirement.
Thanking you,

Yours Sincerely,

For, M/s Vilas Javdekar Eco Homes
CC to:

1. The Environmental Secretary, Room No. 217, 2nd floor, Environment Department, Govt. of Maharashtra Mantralaya,
Mumbai- 400 032

2. The Member Secretary, Maharashtra Pollution Control Board, Kalpataru Point, 31& 4t floor, Opp. Cine Planet, Sion Circle,
Mumbai- 400022, India

Vilas Javdekar Eco Homes
306, Siddharth Towers, Sangam Press Road, Kothrud, Pune 411 038 INDIA +9120 6764 8ooo  www.javdekars.com

admin@javdekars.com
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SIX MONTHLY COMPLIANCE REPORT
OF

PROPOSED RESIDENTIAL & COMMERCIAL
PROJECT

AT

SURVEY NO. 13, HISSA NO. 3,4, 5,6, 7, 8/1, 8/2, 9,
10,11, 12, 13B/1, 13B/2, 14, 15, 16, 17, 18, 19, Plot-
1C, VILLAGE BALEWADI, TAL. HAVELI,
DISTRICT PUNE, MAHARASHTRA.

DEVELOPED BY

M/s. VILAS JAVDEKAR ECO
HOMES

FOR

JULY 2023 TO DECEMBER 2023
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Six Monthly Compliance Report of Residential Project by M/s Vilas Javdekar Eco Homes
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Six Monthly Compliance Report of Residential Project by M/s Vilas Javdekar Eco Homes

Section1: Purpose of the Report

As per the ‘Sub Para (i) of ‘Para 10’ of EIA Notification 2006 Sr. No. IV under General EC
condition mentioned on page no. 10 in Environmental Clearance (EC) letter
(EC23B038MH126128) dated 23™ February 2023 (Annexure 2), it is mandatory to submit six
monthly compliance report to show the status & compliance of all the conditions mentioned in EC
letter, along with monitoring of various environmental parameters. Therefore, based on specific and
general conditions mentioned in EC letter detail compliance report is prepared.

Section 2: Project Details

M/s. Vilas Javdekar Eco Homes, is constructing Proposed Residential & commercial project at
Survey No.13, Hissa No. 3, 4, 5, 6, 7, 8/1, 8/2, 9, 10, 11, 12, 13B/1, 13B/2, 14, 15, 16, 17, 18, 19,
Plot- 1C, Village Balewadi, Tal. Haveli, Dist. Pune, Maharashtra. The project is designed as a self-
sufficient establishment wherein infrastructure facilities such as water supply, power supply and
communication facilities are proposed. Further the project proponent has made provision for waste
collection and disposal, rain water harvesting and sewage treatment to ensure that project is
environment friendly. The project proponent also proposes arrangement for safety maintenance and
security of residents. The main features of the project are as follows.

Sr. No. Particulars Details
1 Total Plot Area (As per EC) 7126.39 Sq.m
2 Net Plot Area 7126.39 Sq.m
3 Proposed FSI area 35240.44 Sq.m
4 Proposed non- FSI area 18242.27 Sq.m
5 Proposed TBUA 53482.71 Sq.m
5 Building Configuration Buildings Number of floors
Tower 1 B+ Gr.P. +Po.+33F
Tower 2 B+ Gr.P.+Po. +33F
Commercial + inclusive | B+ Gr.P. + Po. +1 F
housing Blg
6 Total Water Requirement 148 m*/day
7 Fresh Water Requirement 92 m*/day
8 Recycled Water Requirement Flushing 48 m’/day
(For Flushing & Recycled Landscape 8 m*/day
water )
9 Sewage Generation 131 KLD
10 No. & Capacity of STP 1 no. of STP having capacity of 140 KLD of MBBR
Technology
11 Solid Waste Generation Non-Biodegradable Waste: 235 kg/day
Bio-degradable Waste: 313 kg/day
STP Sludge: 28 kg/day
12s Energy Demand During Construction Phase (Demand Load) :150

553
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KW

KW

KVA

of 100 KVA

During Operation phase DG set: 100 KVA
During Operation phase (Connected load): 1600

During Operation phase (Demand load) :1360 KW
Transformer: 2 Nos. of 630 KVA + 1 No. x 315

DG set : Operation ; 2 Nos. of 750 KVA & 1 Nos.

Section 3: Present Site Conditions

Sr. No. | Name of Buildings Current Status

1 Tower 1 Under Construction
2 Tower 2 Under Construction
3 Commercial + inclusive housing Blg. Proposed

Section 4: Post Environment Clearance Compliance Report

The proposal has been considered by SEIAA in its 256" (Day-5) meeting & decided to accord
environmental clearance to the said project under the provisions of Environment Impact
Assessment Notification, 2006 subject to implementation of the following terms and conditions:

Sr. No.

EC Conditions

Compliance Status

Specific Conditions

SEAC Conditions

L.

PP to provide UV filter in water treatment
plant

Condition is noted. Undertaking for
the same was presented in 256
SEIAA meeting dated 25.01.2023.

1I.

PP to submit the Tree cutting NoC

Acknowledgement of Tree cutting
NOC application was presented in
256"  SEIAA  meeting  dated
25.01.2023

I1I.

PP to abide by all conditions of the fire NoC

Condition is noted. Undertaking for
the same was presented in 256"
SEIAA meeting dated 25.01.2023.

Iv.

PP to provide minimum 30% of total parking
arrangement with electric charging facility by
providing charging points at suitable places.

'We shall provide 30% of total parking
with electric charging facility in
AC/DC combination.
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PP to ensure that this should be provided in
AC/DC combination

PP to ensure that, the water proposed to use
for construction phase should not be drinking
water. They can use recycled water or tanker
water for proposed construction

We ensure that, we will not use
drinking water for construction
phase. We shall use recycled water
or tanker non potable water for
proposed construction. Undertaking
for the same was presented in 256"
SEIAA meeting dated 25.01.2023.

SEIAA Conditions

I PP to keep open space unpaved so as to
ensure permeability of water. However,
whenever paving is deemed necessary, PP to
provide grass pavers of suitable types & | Condition is noted and agreed.
strength to increase the water permeable area
as well as to allow effective fire tender
movement.

IL. PP to achieve at least 5% of total energy Condition is noted and shall be
requirement from solar/other renewable complied with.
sources.

1. PP Shall comply with Standard EC conditions | We will comply with Standard EC
mentioned in the Office Memorandum issued | conditions mentioned in the Office
by MoEF & CC vide F.N0.22-34/2018-IA.IIl | Memorandum issued by MoEF &
dt. 04.01.2019 CC vide F.No0.22-34/2018-IA.I1I dt.

04.01.2019.
1v. SEIAA after deliberation decided to grant EC

for - FSI — 35,240.44 m2, Non FSI- 18,242.27
m2, Total BUA- 53482.71 m2. (Plan approval
No. Zone-3/5646, dated- 26.12.2022)

Condition is noted & agreed

General Conditions

A) Construction Phase:

L. The solid waste generated should be properly | During construction phase, the solid
collected and segregated. Dry/inert solid waste | waste is segregated and recyclable
should be disposed of to the approved sites for | material is handed over to authorized
land filling after recovering recyclable | vendor. Inert material will be used
material. for site leveling. The same will be

adopted in proposed construction.

II. Disposal of muck, Construction spoils, All construction waste will be
including  bituminous  material  during | collected and segregated properly at

construction phase should not create any
adverse effect on the neighboring communities
and be disposed taking the necessary

site and most of it will be reused for
construction activity.
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precautions for general safety and health
aspects of people, only in the approved sites
with the approval of competent authority.

I11. Any hazardous waste generated during | Used oil generated at site will be
construction phase should be disposed of as | disposed through MPCB authorized
per applicable rules and norms with necessary | vendors.
approvals of the Maharashtra Pollution Control
Board.

IV. Adequate drinking water and sanitary facilities | Drinking water facility and mobile
should be provided for construction workers at | toilets are provided for labors on
the site. Provision should be made for mobile | site.
toilets. The safe disposal of wastewater and
solid wastes generated during the construction
phase should be ensured.

V. Arrangement shall be made that waste water | Separate drainage and storm water
and storm water do not get mixed. system / network will be provided to

ensure wastewater and storm water
do not get mixed.

VI. Water demand during construction should be | Noted & will be complied
reduced by use of pre-mixed concrete, curing
agents and other best practices

VII. The ground water level and its quality should | Condition is noted.
be monitored regularly in consultation with
Ground Water Authority.

VIII. Permission to draw ground water for | We have obtained permission to
construction of basement if any shall be | withdraw ground water from
obtained from the competent Authority priorto | CGWA.
construction/operation of the project Attached as Annexure 8.

IX. Fixtures for showers, toilet flushing and | Condition is noted and shall be
drinking should be of low flow either by use of | complied with.
aerators or pressure reducing devices or sensor
based control.

X. The Energy Conservation Building code shall | We  will adhere to  Energy
be strictly adhered to. Conservation Building code.

XI. All the topsoil excavated during construction | Yes, we are storing excavated

activities should be stored for wuse in
horticulture / landscape development within
the project site.

topsoil on site. Same shall be used
for  horticulture /  landscape
development within the project site.
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XII.

Additional soil for levelling of the proposed
site shall be generated within the sites (to the
extent possible) so that natural drainage system
of the area is protected and improved.

Construction debris will be used for
base preparation of the road and for
site leveling.

XII.

Soil and ground water samples will be tested to
ascertain that there is no threat to ground water
quality by leaching of heavy metals and other
toxic contaminants.

Soil testing was done, according to
reports all the parameters are within
limit and Monitoring reports are
attached as Annexure 3. The
practice  shall be  continued
throughout the construction phase to
ensure that there is no threat to
ground water.

XIV.

PP to strictly adhere to all the conditions
mentioned in Maharashtra (Urban Areas)
Protection and Preservation of Trees Act, 1975
as amended during the validity of Environment
Clearance.

Condition is noted & agreed.

XV.

The diesel generator sets to be used during
construction phase should be low Sulphur
diesel type and should conform to
Environments (Protection) Rules prescribed
for air and noise emission standards.

We will use low Sulphur diesel type
DG (as per availability) during
construction phase, and it will
confirm to Environment (Protection)
rules prescribed for Air and Noise
emission standards.

XVI.

Vehicles hired for transportation of Raw
material shall strictly comply the emission
norms prescribed by Ministry of Road
Transport & Highways Department. The
vehicle shall be adequately covered to avoid
spillage/leakages.

Construction  vehicles will be
checked for PUC certificate before
entry.

XVII

Ambient noise levels should conform to
residential standards both during day and
night. Incremental pollution loads on the
ambient air and noise quality should be closely
monitored  during  construction  phase.
Adequate measures should be made to reduce
ambient air and noise level during construction
phase, so as to conform to the stipulated
standards by CPCB/MPCB.

Care is taken to maintain the noise
level within limits at site.
Construction activities are limited to
daytime only. Noise shields
provided for heavy construction
equipment’s. PPE is provided to
labors.

XVIIIL.

Diesel power generating sets proposed as
source of backup power for elevators and
common area illumination during construction
phase should be of enclosed type and conform
to rules made wunder the Environment

DG set shall be of enclosed type.
Stack will be provided as per MPCB
norms.
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(Protection) Act, 1986. The height of stack of
DG sets should be equal to the height needed
for the combined capacity of all proposed DG
sets. Use low sulphur diesel is preferred. The
location of the DG sets may be decided with in
consultation with Maharashtra Pollution
Control Board.

XIX.

Regular supervision of the above and other
measures for monitoring should be in place all
through the construction phase, so as to avoid
disturbance to the surroundings by a separate
environment cell /designated person.

Dedicated  site  engineer and
supervisory staff is appointed to take
care of the monitoring and overall
implementation.

B) Operation phase:-

L.

a) The solid waste generated should be
properly collected and segregated. b) Wet
waste should be treated by Organic Waste
Converter and treated waste (manure) should
be utilized in the existing premises for
gardening. And, no wet garbage will be
disposed outside the premises. c) Dry/inert
solid waste should be disposed of to the
approved sites for land filling after recovering
recyclable material.

We are ready to follow the following
practices on site.

a) The solid waste generated shall be
properly collected and segregated. b)
Wet waste will be treated by organic
waste converter and compost will be
utilized in the existing premises for
gardening. c¢) Dry/inert waste shall
dispose of to the approved sites for
land  filling after  recovering
recyclable material.

II.

E-waste shall be disposed through Authorized
vendor as per E-waste (Management and
Handling) Rules, 2016.

An agreement with SWACH is
made for disposal of E- waste and
copy of same is attached as an
Annexure 4.

I1I.

a) The installation of the Sewage Treatment
Plant (STP) should be certified by an
independent expert and a report in this regard
should be submitted to the MPCB and
Environment department before the project is
commissioned for operation. Treated effluent
emanating from STP shall be recycled/ reused
to the maximum extent possible. Treatment of
100% grey water by decentralized treatment
should be done. Necessary measures should be
made to mitigate the odour problem from STP.
b) PP to give 100% treatment to sewage/Liquid
waste and explore the possibility to recycle at
least 50% of water, Local authority should

Sewage Treatment plant will be
installed at site for treatment of
sewage. The treated sewage will
used for flushing & gardening
purpose. Discharge of unused
treated effluent confirm to the norms
of MPCB.
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ensure this.

IV.

Project proponent shall ensure completion of
STP, MSW disposal facility, green belt
development prior to occupation of the
buildings. As agreed during the SEIAA
meeting, PP to explore possibility of utilizing
excess treated water in the adjacent area for
gardening before discharging it into sewer line
No physical occupation or allotment will be
given unless all above said environmental
infrastructure is installed and made functional
including water requirement.

Yes we will ensure completion of
STP, MSW disposal facility, green
belt development prior to occupation
of the buildings.

The occupancy certificate shall be issued by
the local planning Authority to the project only
after ensuring sustained availability of drinking
water, connectivity of sewer line to the project
site and proper disposal of treated water as per
environmental norms.

Condition is noted and we will
comply the same.

VI

Traffic congestion near the entry and exit
points from the roads adjoining the proposed
project site must be avoided. Parking should be
fully internalized and no public space should
be utilized.

Condition is noted, all parking will
be internalized and no public space
shall be utilized.

VII.

PP to provide adequate electric charging points
for electric vehicles (EVs).

We are proposing 30% of total
Parking on electrical charging
facility.

VIII.

Green Belt Development shall be carried out
considering CPCB  guidelines including
selection of plant species and in consultation
with the local DFO/Agricultural Dept.

We will develop green belt as per
Local planning authority as they
have set up a garden department to
ensure compliance guidelines.

IX.

A separate environment management cell with
qualified staff shall be set up for
implementation of the stipulated
environmental safeguards.

Environment Management cell is
prepared for implementation of the
environmental safeguards.

Separate funds shall be allocated for
implementation of environmental protection
measures/EMP along with item-wise breaks-
up. These cost shall be included as part of the
project cost. The funds earmarked for the
environment protection measures shall not be
diverted for other purposes.

Separate funds have been allocated
for implementation of environmental
protection measures/EMP, copy of
same is attached as Annexure 5.
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XI.

The project management shall advertise at
least in two local newspapers widely circulated
in the region around the project, one of which
shall be in the Marathi language of the local
concerned within seven days of issue of this
letter, informing that the project has been
accorded environmental clearance and copies
of clearance letter are available with the
Mabharashtra pollution control board and may
also be seen at website at http:// parivesh.nic.in

Advertisement was published in
Marathi and English Newspaper.
The copy of same is attached as
Annexure 6.

XII.

Project management should submit half yearly
compliance reports in respect of the stipulated
prior environment clearance terms and
conditions in hard and soft copies to the
MPCB and this department, on 1st June and
Ist December of each calendar year.

We will submit half yearly
compliance report time to time.

XIII.

A copy of the clearance letter shall be sent by
proponent to the concerned Municipal
corporation and the local NGO, if any, from
whom suggestions/representations, if any,
were received while processing the proposal.
The clearance letter shall also be put on the
website of the company by the proponent.

Condition noted and shall be
complied.

XIV.

The proponent shall upload the status of
compliance of the stipulated EC conditions,
including results of monitored data on their
website and shall update the same periodically.
It shall simultaneously be sent to the Regional
office of MoEF, the respective zonal office of
CPCB and the SPCB. The criteria pollutant
levels namely, SPM, RSPM. S02, NOx
(ambient levels as well as stack emissions) or
critical sector parameters, indicated for the
project shall be monitored and displayed at a
convenient location near the main gate of the
company in the public domain.

DG sets are provided for power back
up for construction phase. DG set is
provided with silencer and acoustic
enclosures. Stack provided as per
MPCB norms.

C) General EC Conditions:-

L.

PP has to strictly abide by the conditions
stipulated by SEAC & SETAA.

We will strictly abide by the
conditions stipulated by SEAC &
SETAA.

II.

If applicable consent for Establishment shall
be obtained from Maharashtra Pollution
Control Board under Air and Water Act and a

Consent for Establishment” is
obtained from Maharashtra Pollution
Control Board, a copy of the same is

10
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copy shall be submitted to the Environment
department before start of any construction
work at the site.

attached as an Annexure 7.

III.

Under the provisions of Environment
(protection) Act, 1986, legal action shall be
initiated against the project proponent if it was
found that construction of the project has been
started without obtaining environmental
clearance.

Condition is noted and agreed. We
have  obtained  Environmental
Clearance before starting
construction for our Project, copy of
EC attached as Annexure 2.

Iv.

The project proponent shall also submit six
monthly reports on the status of compliance of
the stipulated EC conditions including results
of monitored data (both in hard copies as well
as by e-mail) to the respective Regional Office
of MoEF, the respective Zonal office of CPCB
and the SPCB.

We will submit six monthly report
along with necessary documents.

The environmental statement for each financial
year ending 31st March in Form-V as is
mandated to be submitted by the project
proponent to the concerned state pollution
control Board as prescribed under the
Environment (protection) Rules, 1986, as
amended subsequently shall also be put on the
website of the company along with the status
of compliance of EC conditions and shall also
be put on the website of the company along
with the status of compliance of EC conditions
and shall also be sent to the respective
Regional offices of MoEF by e-mail.

We will submit Form — V for every
financial year.

VI

No further expansion or modifications, other
than mentioned in the EIA notification, 2006
and its amendments, shall be carried out
without prior approval of the SEIAA. In case
of deviations or alterations in the project
proposal from those submitted to SEIAA for
clearance, a fresh reference shall be made to
the SEIAA as applicable to assess the
adequacy of conditions imposed and to add
additional environmental protection measures
required, if any.

Condition is noted & agreed.

VII.

This environmental clearance is issued subject
to obtaining NOC from forestry & wild life
angle including clearance does not necessarily

Condition is noted & agreed.

11
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implies that forestry & wild life as if
applicable & wild life clearance granted to the
project which will be considered separately on
merit.

The environmental clearance is being issued
without prejudice to the action initiated under
EP Act or any court case pending in the court
of law and it does not mean that project
proponent has not violated any environmental
laws in the past and whatever decision under
EP Act or of the Hon’ble court will be binding
on the project proponent. Hence this clearance
does not give immunity to the project
proponent in the case filed against him, if any
or action initiated under EP Act.

Condition is noted & agreed.

The Environmental Clearance is issued purely
from an environment point of view without
prejudice to any court cases and all other
applicable permissions/ NOCs shall be
obtained before starting proposed work at site.

Condition is noted & agreed.

In case of submission of false document and
non- compliance of stipulated conditions,
Authority/ Environment Department will
revoke or suspend the Environmental
Clearance without any intimation and initiate
appropriate legal action

under Environmental Protection Act, 1986.

Condition is noted & agreed.

Validity of Environment Clearance: The
environmental clearance accorded shall be
valid as per EIA Notification, 2006, amended
from time to time.

Condition is noted & agreed.

The above stipulations would be enforced
among others under the Water (Prevention and
Control of Pollution) Act. 1974, the Air
(Prevention and Control of Pollution) Act.
1981. The Environment (Protection) Act. 1986
and rules there under. Hazardous Wastes
(Management and Handling) Rules. 1989 and
its amendments, the public liability Insurance
Act, 1991 and its amendments.

Condition is noted & agreed.

Any appeal against this environmental
clearance shall lie with the National Green
Tribunal

Condition is noted.

12




Six Monthly Compliance Report of Residential Project by M/s Vilas Javdekar Eco Homes

563

(western  zone

Bench, Pune), New
Administrative Building, 1st Floor, D-Wing,
Opposite council Hall, Pune, if preferred,
within 30 days as prescribed, within 30 days as
prescribed under section 16 of the National
Green Tribunal, Act, 2010.

Section 5: Monitoring and Analysis

Monitoring of Air quality, Water quality, Soil quality, Noise level at construction site. Monitoring
was done and samples were collected as per standard norms. All samples were analyzed in NABL
accredited laboratory. The details of sampling parameters were given in following table.

Sr. No. Environmenta Monitqoring Parameters
1 Components

1 Air PM10, PM2.5, SO2, NO2, O3, Pb, CO, NH3, C6HS,
Benzo (a) Pyrene — Particulate Phase only, As, Ni

2 Water Colour, Odour, Turbidity, pH, TDS, Total Alkalinity,
Total Hardness, Ca, Mg, Cl-, SO4, NO3, Fe, Mn, F,
Pb, Cu, Zn, Cr6+, As, B, Residual Chlorine, Al, Cd,
Se, Hg, Pesticides, Mineral Oil

3 Noise Leq

4 Soil pH, Electrical Conductivity, Total Nitrogen as N,
Phosphate as P, Potasium as K, Exchangeable
Calcium as Ca, Exchangeable Magnesium as Mg,
Exchangeable Sodium as Na, Organic Matter,
Texture

Monitoring results are attached as Annexure 3 which indicates that parameters of all
environmental components are within standard limit and there is no pollution at site.

13
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Maharashtra)

The Authorized Signatory
VILAS JAVDEKAR ECO HOMES
306, Siddharth Tower, Sangam press road, Kothrud, Pune -411038

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

3\ Sir/Madam,
3 This is in reference to your application for Environmental Clearance (EC)
£ in respect of project submitted to_ the SEIAA vide proposal number
> SIA/MH/MIS/279478/2022 dated 22-Jun:2022-:The particulars of the environmental
o clearance granted to the project.are as.below....
RS
<
§ 1.  EC ldentification No. EC23B038MH126128
qIJ 2. File No. SIAIMH/MIS/279478/2022
S 3. Project Type New
4. Category L B2 0
5. Project/Activity including 8(a) Building and.Construction projects
Schedule No. L e ,
6. Name of Project , Residential & Commercial Project
7. Name of Companlerganiza‘tion VILAS JAVDEKAR ECO HOMES
8. Location of Project Maharashtra
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

and Virtuous Environmental Sin

(e-signed)
; Pravin C. Darade , L.A.S.
§ Date: 23/02/2023 Member Secretary

SEIAA - (Maharashtra)

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC23B038MH126128  File No. - SIA/IMH/MIS/279478/2022 Date of Issue EC - 23/02/2023 Page 1 of 11
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/MIS/279478/2022
Environment & Climate
Change Department
Room No. 217, 2 Floor,
Mantralaya, Mumbai- 400032.

To

M/s. Vilas Javdekar Eco Homes,

Survey No. 13, Hissa No. 3, 4, 5, 6,7,

8/1,8/2,9,10, 11, 12, 13B/1, 13B/2,

14,15, 16, 17, 18, 19, Plot - 1C,

village Balewadi, Taluka Haveli,

District Pune. ‘

Subject

: Environmental Clearance for Prbposed Residential & Commercial

Project at Survey No. 13, Hissa No. 3, 4, 5, 6, 7,8/1,8/2,9,10, 11, 12,
13B/1, 13B/2, 14,15, 16, 17, 18, 19, Plot - 1C, village Balewadi, Taluka
Haveli, District Pune by M/s. Vilas Javdekar Eco Homes

Reference : Application no. SIA/MH/MIS/279478/2022

This has reference to your communication on the above-mentioned subject. The
proposal was considered by the SEAC-3 in its 151% meeting under screening category 8 (a) B2 as
per EIA Notification, 2006 and recommend to SEIAA. Proposal then considered in 256 (Day-5)
meeting of State Level Environment Impact Assessment Authority (SEIAA).

2. Brief Information of the project submitted by you is as below:-
1 [Proposal number SIA/MH/MIS/279478/2022
2 [Name of Project Proposed Residential & Commercial Project by M/s.
' Vilas Javdekar Eco Homes

3 [Project category 8(a), B2 ‘

4 [Type of Institution Private \

5 [Project Proponent Name  [Mr. Sarvesh Vilas Javdekar
Regd. - 306, Siddharth Towers, Sangam Press Road,
Office  pyne, Maharashtra-411038
address :
Contact 1020-67648000
number
e-mail lsarvesh javdekar@javdekars.com

6 |Consultant Sneha Hi Tech Products

7 |Applied for Proposed Building Construction Project

8 |Details of previous EC NA

9 [Location of the project Survey No. I3, Hissa No. 3, 4, 5, 6, 7, 8/1, 872, 9, 10,
11,12, 13B/1, 13B/2, 14, 15, 16, 17, 18, 19, Plot - 1C,
village Balewadi, Taluka Haveli, District Pune

10 |Latitude and Longitude 18°34°16.91"N
73°47°03.03"E

11 [Total Plot Area (m2) 7126.39

EC Identification No. - EC23B038MH 126128

File No. - SIA/MH/MIS/279478/2022 Date of Issue EC - 23/02/2023
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12

Deductions (m2) 0

13

Net Plot area (m2) 7126.39

14

Proposed FSI

area (m2) 35240.44

15

Proposed non-FSI area (m2) 18242.27

16

Proposed TBUA (m2) 53482.71

17

TBUA (m2) approved by In Process
Planning Authority till date

18

Ground coverage (m2) & % 2767 m2

19

Total Project Cost (Rs.) Rs.127.12.Cr."

20

CER as per MoEF& CC circular

NA, OM vide n0.22-65/2017-IA.IIL OM dt. 30.09.20 &
OM v1de no. 22 65/2017—IA-III dated 25.02.2021

21

etails of Bulldmg Conﬁguratlon :
<Please use following legends Floor =F, Parklng P Podlum -
Po, Stilt =St, Lower Ground = LG, Upper Ground UG Basement
= B, Shops = Sh, Mezzanine= Mezz

Previous EC/ Existing Pfoposed Conﬁguratlon
Building

Reason for
" Modification /
Change

Name

Building ConﬁguratioHelgh Building Configuration|Height

(m)

NA - NA: NA | = Towerl B+ Gr.P. +Po. | 115.65

+33F A

Tower 2 B+ Gr.P. + Po. | 115.65
+33F

Commercial +| B+ Gr.P.+ 12.60
Inclusive Po.+1 F
housing Blg.

22

Total number of
tenements . |1425.34 Sq. m.

136 nos. (Residential) and Commercial Area+ Amenities —

Total number
[Population

of 1940 Residential + 312 Commercial
[Total: 1252 nos.

23 .

Water Budget =6

[Flushing 48  [Flushing ~ "l8

“|Generation

Dry Season (CMD) : Wet Season (CMD)

resh Water Jop - [Fresh Water - .92

Landscape g Landscape [0

Total 148  [Total | - 140

aste water 1 31 'Waste water 131
s .|generation

24

Capacity for
Firefighting /
UGT

Water StorageiFire water UG tank: 200 cuwm.

Domestic water tank: 110 cum. .~
Flushing water tank: 68 cu.m.

Source of
lwater

IPMC + Recycled water

IR ainwater
Harvesting
(RWH)

Level of the Ground IPre-Monsoon: 9-12 m BGL
'water table: Post Monsoon: 6-8 m BGL

Size and no of RWH NA
ank(s) and Quantity:

EC Identification No. - EC23B038MH126128  File No. - SIA/MH/MIS/279478/2022 Date of Issue EC - 23/02/2023
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Quantity and size of INo. recharge pits: 3 Pits
recharge pits: Size: 2.0x2.0x2.0m
27 Sewage and Sewage generation 131 KLD
(Wastewater
STP technology: MBBR
Capacity of STP 140 KLD
28 Solid Waste  [Type Quantity (kg/d) Treatment / disposal
Management
during Dry waste: |10 kg/day The maximum
Construction : : onstruction waste will be
Phase - [Wet waste: 15 kg/day used within the site for
— leveling purposes and
(Construction waste B base course preparation of]
o : : - linternal approach roads.
29 Solid Waste 13 antity (ke/d T ;
Management ype Quantity ( g/day) v reatment / disposal
%uré&gti on Dry waste: 235 kg/day Handed over to authorize
Phase recycler for further
handling & disposal
, b urpose.
Wet waste: ‘B13 kg/day 'Wet waste will be treated
L in onsite organic waste
converter machine.
Hazardous waste: NA NA
Biomedical waste - INA INA
E-Waste 4 kg/day ' {Handed over to authorize
' vendor
STP Sludge (dry) 28 kg/day 'Will be used as manure
30 |Green Belt Total RG area: 933.18 sq. m
Development '
Existing trees on plot 21 nos.
Number of trees to be cut 15 nos.
Number of trees to be retained 6 nos.
Number of trees to be transplanted 0 -
Number of trees to be planted including 136 nos.
compensatory trees
31  [Power Source of power supply: MSEDCL
requirement:
During Construction Phase (Demand Load): {150 KW
During construction phase DG set 100 KVA
During Operation phase (Connected load): (1600 KW
During Operation phase (Demand load): 1360 KW

EC Identification No. - EC23B038MH126128

File No. - SIA/MH/MIS/279478/2022 Date of Issue EC - 23/02/2023
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Transformer: 2 nos. of 630 KVA + 1 No
315KVA
DG set: Operation: 2 nos. of 750
KVA
1 no. of 100 KVA
Fuel used: HSD
32 [Detailsof  ISolar Water Heating Systems
Energy savingg lights for common amenities like Street lighting & Garden lighting.
CFL & LED lighting in the common areas, landscape areas, signage’s,
Entry gates and boundary compound walls etc.
Auto Timer Switches for Street lights, Garden hghts Parking & staircase
~ [Lights & Other Common Area Lights
* Water Level Controllers with Timers for Water Pumps.
' [Total % of savmg 21% & by Solar: 6% -
33 Environmenta Type a Detalls L Cost (in Lakhs)
Management Capltal e Site Barric‘ading, Personal  30.00
plan budget Protective Equipment, Site
dClcl)rrigt%uetlon A Sanitation- Mobile toilets &
phase _~ ' |Debris Management -
0 &M ~|1. Water for Dust Suppression|1.50
TR 2. Site Sanitation, 2.00
" [Disinfection & Safety
3. Environmental Monitoring |1.20
4. Health Check up 3.00
5. Environment Management [2.50
Cell
- 6. Total 10.20
34 |[EnvironmentalPollution Control Details Capital O & M cost
! & Other A leost(Rs. | (Rs.In
ll\)/llggaBgﬁIélgg[ Environment in Lakh) lakh/year)
during - - Infrastructure o
Operation ' . .
P hase Rain Water . ¢ Construction of Recharge pits {8.00 0.24
Harvesting = :
- [Storm Water Connectlon to external drams - -
STP STP mstallatlon & OM 21.80 11.54
" [Organic Waste Installvation of OWC machine [13.50 .80
Composting .
Hazardous waste - [NA - 0 0
e-waste Charges of authorized 0 0.15
vendors
[Landscape lantation of new trees, 7.23 0.72
Shrubs and lawn area
Energy saving Installation of Energy saving 22.00 0.75
equipment’s, solar PV panel,
hot water system

EC ldentification No. - EC23B038MH126128
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nvironment To monitor sustainability of 7.80
Management Cell [Environmental Infrastructures
Environment Noise, air, water, soil, manure |- 4.00
Monitoring monitoring
Basement Mechanical Ventilation for  [115 6.00
Ventilation basements
Disaster Cost of disaster preparedness [84.30 15.00
Management
Biomedical Waste Handling, segregation and |0 1.20
Management -[management of waste like
' mask, shields, PPE Kkits etc.
Total . 271.83 [50.20
35 Traffic [Type equired as ~ [Actual Area Per Car Parking
Management per DCR Provided (m2)
‘ 4-Wheeler 305 305 12.50-
2-Wheeler 503 - P03 o
36 Details of Court cases/ - INA
litigations w.r.t. the project
and project location if any
3. ~ Proposal is a new construction project. Proposal has been considered by SEIAA in its

256™ (Day-5) meeting and decided to accord Environment Clearance to the said project under the

provisions of Environment Impact Assessm

followi

ng terms and conditions-

Specific Conditions:
A. SEAC Conditions-

L.

o
3.
4.

PP to submit the Tree cutting NoC.
PP to abide by all conditions of the fire NoC. , :
PP to provide minimum 30% of total parking arrangement with electric charging

PP to provide UV filter in water treatment plant.

- facility by providing charging points at suitable places. PP to ensure that this should

be provided in AC/DC combination. : :
PP to ensure that, the water proposed to use for construction phase should not be
drinking water. They can use recycled water or tanker water for proposed construction.

B. SEIAA Conditions-

1.

EC Identification No. - EC23B038MH 126128

PP to keep open space unpaved so as to ensure permeability of water. However,
whenever paving is deemed necessary, PP to provide grass pavers of suitable types &
strength to increase the water permeable area as well as to allow effective fire tender
movement.

PP to achieve at least 5% of total energy requirement from solar/other renewable
sources.

- PP Shall comply with Standard EC conditions mentioned in the Office Memorandum

issued by MoEF& CC vide F.N0.22-34/2018-IA.I1I dt.04.01.2019.

SEIAA after deliberation decided to grant EC for — FSI 3524044 m2, Non FSI-
18242.27 m2, Total BUA-53482.71 m2. (Plan approval No.Zone-3/5646, dated-
26.12.2022)

File No. - SIA/IMH/MIS/279478/2022 Date of Issue EC - 23/02/2023

ent Notification, 2006 subject to implantation of
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General Conditions:
a) Construction Phase :-

I. The solid waste generated should be properly collected and segregated. Dry/inert solid
waste should be disposed of to the approved sites for land filling after recovering
recyclable material.

Il. Disposal of muck, Construction spoils, including bituminous material during
construction phase should not create any adverse effect on the neighbouring
communities and be disposed taking the necessary precautions for general safety and
health aspects of people only in the approved srtes with the approval of competent
authority. , oD o ;

[I. Any hazardous waste generated durmg constructron phase should be disposed of as
per applicable rules and norms with necessary approvals of the Maharashtra Pollution
Control Board. - ’ : « ' T

IV. Adequate drmkrng water and samtary facrlrtres should be provrded for construction
workers at the site. Provrs1on should be made for mobrle toilets. The safe disposal of
wastewater and SOlld wastes generated during. the construction phase should be

ensured. r ..

V. Arrangement shall be made that waste water and storm water do not get mixed.

VI. Water demand durmg construction should be reduced by use of pre-mixed concrete,
curing agents and other best practrces

VII. The ground water level and its quality : should be monitored regularly in consultation
with Ground Water Authority.

VIII. Permission to draw ground water for construction of basement if any shall be obtained
from the competent Authority prior to construction/operation of the project.

IX. Fixtures for showers, toilet flushing and drinking should be of low flow either by use
of aerators or pressure redncing devices or sensor based control.
X. The Energy Conservation Bulldmg code shall be strictly adhered to.
XI. All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the project site.

XII. Additional soil for levelling of the proposed site shall be generated within the sites (to
the extent. possible) so that natural drarnage system of the area is protected and
improved. : - '

XII. Soil and ground water samples will be tested to ascertain that there is no threat to
ground water quahty by leachmg of heavy metals and other toxic contaminants.

XIV. PP to strlctly adhere to all the conditions mentioned in Maharashtra (Urban Areas)
Protection and Preservatron of Trees Act 1975 as amended durmg the validity of
Environment Clearance. :

XV. The diesel generator sets to be used durmg constructron phase should be low sulphur
diesel type and should conform to Environments (Protection) Rules prescribed for air
and noise emission standards.

XVI. Vehicles hired for transportation of Raw material shall strictly comply the emission
norms prescribed by Ministry of Road Transport & Highways Department. The vehicle
shall be adequately covered to avoid spillage/leakages.

XVII. Ambient noise levels should conform to residential standards both during day and
night. Incremental pollution loads on the ambient air and noise quality should be

EC Identification No. - EC23B038MH126128  File No. - SIA/MH/MIS/279478/2022 Date of Issue EC - 23/02/2023 Page 7 of 11
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closely monitored during construction phase. Adequate measures should be made to
reduce ambient air and noise level during construction phase, so as to conform to the
stipulated standards by CPCB/MPCB.

XVIII. Diesel power generating sets proposed as source of backup power for elevators and
common area illumination during construction phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of all
proposed DG sets. Use low sulphur diesel is preferred. The location of the DG sets
may be decided with in consultation with Maharashtra Pollution Control Board.

XIX. Regular supervision of the above and other measures for monitoring should be in place
all through the construction phase, so as to avoid disturbance to the surroundings by a
separate environment cell /designated person. g

B) Operation phase:- 5 5 p L

L. a) The solid waste generated should be properly collected and Segregat’ed; b) Wet waste
should be treated by Organic Waste Converter and treated waste (manure) should be
utilized in the existing premises for gardening. And, no wet garbage will be disposed
outside the premises. ¢) Dry/inert solid waste should be disposed of to the approved
sites for land ﬁlling after r’ccchﬁng recyclable material.

I E-waste shall be disposed through Authorized vendor as per E-waste (Management
and Handling) Rules, 2016. N | ,

Il a) The installation of the Sewage Treatment Plant (STP) should be certified by an
independent expert and a report in this regard should be submitted to the MPCB and
Environment department before the project is commissioned for operation. Treated
effluent emanating from STP shall be recycled/ reused to the maximum extent
possible. Treatment of 100% grey water by decentralized treatment should be done.
Necessary measures should be made to mitigate the odour problem from STP. b) PP to

~ givel00 % treatment to sewage /Liquid waste and explore the possibility to recycle at
least 50 % of water, Local authority should ensure this. ; T

IV.  Project proponent shall ensure completion of STP, MSW disposal facility, green belt
development prior to occupation of the buildings. As agreed during the SEIAA
meeting, PP to explore possibility of utilizing excess treated water in the adjacent area
for gardening béforc_: discharging it into sewer line No physical occupation or allotment
will be given unless all above said environmental infrastructure is installed and made
functional including water requirement. o

V. The Occupancy Certificate shall be issued by the Local Planning Authority to the
project only after ensuring sustained availability of drinking water, connectivity of
sewer line to the project site and proper disposal of treated water as per environmental
norms. . ~ | '

VI.  Traffic congestion near the entry and exit points from the roads adjoining the proposed
project site must be avoided. Parking should be fully internalized and no public space
should be utilized.

VIL. PP to provide adequate electric charging points for electric vehicles (EVs).

VIIL.  Green Belt Development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/ Agriculture Dept.

IX. A separatc environment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.
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X.  Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part
of the project cost. The funds earmarked for the environment protection measures shall
not be diverted for other purposes.

XI. The project management shall advertise at least in two local newspapers widely
circulated in the region around the project, one of which shall be in the Marathi
language of the local concerned within seven days of issue of this letter, informing that
the project has been accorded environmental clearance and copies of clearance letter
are available with the Maharashtra Pollutlon Control Board and may also be seen at
Website at parivesh.nic.in o 0y :

XII.  Project management should submrt half ycarly comphance reports in respect of the
stipulated prior environment clearance terms and conditions in hard & soft copies to
the MPCB & this department on 1st June & 1st December of each calendar year.

XIII. A copy of the clearance letter shall be sent by proponent to the concerned Municipal
Corporation and the local NGO ifany, f from whom suggestrons/representatrons if any,
were received while processing the proposal The clearance letter shall also be put on
the website of the Company by the proponent. t

XIV. The proponent shall upload the status of comphance of the stipulated EC conditions,
including results of monrtored data on thelr website and shall update the same
periodically. Tt shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM, RSPM.‘SO2, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be monitored and displayed at a convenient
location near the main gate of the company in the public domain.

C) General EC Conditions:- :

I. PP hasto strictly abide by the conditions stipulated by SEAC& SEIAA.

_1I. Ifapplicable Consent for Establishment" shall be obtained from Maharashtra Pollution
Control Board under Air and Water Act and a copy shall be submitted to the
Environment department before start of any construction work at the site.

III. Under the provisions of Environment (Protection) Act, 1986, legal action shall be
initiated against the project proponent if it was found that construction of the project
has been started without obtaining env1ronmental clearance. -

IV. The project proponent shall also submlt six monthly ‘reports on the status of
compliance of the stlpulated EC conditions including results of monitored data (both
in hard copies as well as by e-mail) to the respective Reglonal Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. :

V. The environmental statement for each financial year ending 31st March in Form-V as
is mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective Regional
Offices of MoEF by e-mail.

V1. No further Expansion or modifications, other than mentioned in the EIA Notification,
2006 and its amendments, shall be carried out without prior approval of the SEIAA.
In case of deviations or alterations in the project proposal from those submitted to
SEIAA for clearance, a fresh reference shall be made to the SEIAA as applicable to

EC Identification No. - EC23B038MH126128  File No. - SIA/MH/MIS/279478/2022 Date of Issue EC - 23/02/2023 Page 9 of 11



assess the adequacy of conditions imposed and to add additional environmental
protection measures required, if any.

VII. This environmental clearance is issued subject to obtaining NOC from Forestry &
Wild life angle including clearance from the standing committee of the National Board
for Wild life as if applicable & this environment clearance does not necessarily implies
that Forestry & Wild life clearance granted to the project which will be considered
separately on merit.

4. The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project proponent
has not violated any environmental laws in the past and whatever decision under EP Act or of the
Hon’ble court will be binding on the project proponent. Hence this clearance does not give
immunity to the project proponent in the case filed against him, if any or action initiated under EP
Act. 5 ' . A R ‘ _

5. This Environment Clearance is issued purely from an environment point of view without
prejudice to any court cases and all other applicable pérmiSSions/ NOCs shall be obtained before
starting proposed work at site. L

6. In case of submission of false document and non-compliance of ‘s'tipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

7. Validity of Environment Clcarance: The environmental clearance accorded shall be valid
as per EIA Notification, 2006, amended from time to time.
8. The above stipulations would be enforced among others under the Water (Prevention and

Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments. o v

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1* Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010. .

k.2

Pravin Darade
. (Member Secretary, SEIAA)

Copy to:
1. Chairman, SEIAA, Mumbai.
. Secretary, MoEF & CC, IA- Division MOEF & CC
. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
. Regional Office MoEF & CC, Nagpur
. District Collector, Pune.
Commissioner, Pune Municipal Corporation
. Regional Officer, Maharashtra Pollution Control Board, Pune.

. EC Identification No. - EC23B038MH126128  File No. - SIA/MH/MIS/279478/2022 Date of Issue EC - 23/02/2023 Page 10 of 11
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Signatur Verified

Digitally signe ri Pravin C.
Darade , L.A.S.
Member Secret

e . Date: 2/23/20235:26:19 PM
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Report No:- GCI/V/Lab/EM-SP/23-24/Nov-00/0357

ANALYSIS REPORT

Date: 30/11/2023

Client details Sample Details

Name M/s.VILAS JAVDEKAR ECO HOMES. | Sample Code GCI/V/23/VI/AAT
Survey No.13, Hissa No. 3, 4, 5, . .
6, 71 8/] , 8/2, 9’ ]0, 11, ]2’ Location PrOjecf Site
13B/1,13B/2, 14,15,16,17, 18,

Address 19, Plot- 1C, Village Balewadi,
Tal. Haveli, Dist. Pune, Date of Sampling 22/11/2023
Maharashtra.

Sampling Done By | Mr Mukesh Date of Sample Received 23/11/2023

Analysis Starts On | 23/11/2023 Sampling Instrument RDS, FPS

Analysis » . .

Completion On 29/11/2023 Sampling Method IS 5182: Part 5: 1975

AMBIENT AIR ANALYSIS RESULTS

National Ambient Air
sg' Parameters Unit Results (ﬁng)s')s:::::;:sd Reference Method
2009
1 Particulate Matter (PMio) pyg/md 73.8 100 IS 5182 : Part 23 : 2006
2 Particulate Matter (PMz2.s) pg/m3 43.5 60 NAAQS Guidelines
3 Sulphur dioxide (SO») pg/m3 22.8 80 IS 5182 : Part 2 : 2001
4 Oxides of Nitrogen (NOx) ug/ms 30.6 80 IS 5182 : Part 6 : 2006
5 Carbon Monoxide CO mg/m3 0.47 2.0 IS 5182 : Part 10: 1999
6 Ozone as O3 yg/ms 13.8 100 NAAQS Guidelines
7 Lead as Pb ug/md BDL ({<0.1) 1.0 NAAQS Guidelines
8 Nickel as Ni ng/ms BDL (<1) 20 NAAQS Guidelines
9 Arsenic as As ng/m?3 BDL {<1) 6.0 NAAQS Guidelines
10 | Ammonia as NHs pyg/md BDL (<5) 400 NAAQS Guidelines
11 Benzene , C¢Hs pg/me | BDL (<0.01) 5.0 IS 5182 {Part 11):2006
12 | Benzo (a) Pyrene ng/m3 | BDL (<0.1) 1.0 Gas Chromatography

BDL =Below Detectable Limit

Authorized Signatory

CORP. OFFICE & : Green Empire (Anupushpam), Above AXIS Bank, Nr. Yash Complex, Gotri Main Road, Vadodara - 390 021 (Gujarat), INDIA.

R&D Tel.: +91 - 265 - 2371269 Cell: +91 93285 83835 Email: info@greencircleinc.com Website: www.greencircleinc.com
:ALSOAT:
NEWDELHI GOA PUNE BENGALURU UK. HYDERABAD KOLKATA DHARWAD MUMBAI PORT BLAIR
: OVERSEAS :
AUSTRALIA OMAN KUWAIT AFRICA VIETNAM BANGLADESH MYANMAR SRI LANKA UAE



Integrated HSEQR Consulting Engineers, Scientists & Trainers
{Recognised By Ministry of Environment, Forest and Climate Change, New Delhi Under EPA 1986)
THE GREEN PEGPLE {F. No.- 15018 / 06 / 2016 - CPW)
{ISO 8001, 14001 & 45001 Certified Organisation}

5@ GREEN CIRCLE, INC.

Report No:- GCI/V/Lab/EM-SP/23-24/Nov-00/0357 Date: 30/11/2023

ANALYSIS REPORT

Client details Sample Details
Name lrzlA(/)s';/\\/égAS JAVDEKAR ECO Sample Code GCI/V/23/VI/IAA2
Survey No.13, Hissa No. 3, . North of Project site
4,56,7,8/1,8/2,9,10, Location
11,12, 13B/1, 13B/2, 14,
Address Vilage bolewad Tal,
Haveli, Dist. Pune, Date of Sampling 22/11/2023
Maharashtra.
. Date of Sample
Sampling Done By Mr Mukesh Received 23/11/2023
Analysis Starts On 23/11/2023 Sampling Instrument RDS, FPS
g’r“""’s" Completion | »5/11/2023 Sampling Method IS 5182 : Part 5 : 1975
AMBIENT AIR ANALYSIS RESULTS
National Ambient Air
Sr. Quality Standards
No. Parameters Unit Results (NAAQS) amended Reference Method
. 2009
1 Particulate Matter (PMio) pg/ms 63.6 100 IS 5182 : Part 23 : 2006
5 I(’F?lecsl)ﬂafe Matter ug/me 467 40 NAAQS Guidelines
3 Sulphur dioxide {SO2) ug/m3 25.2 80 IS 5182 : Part 2 : 2001
4 Oxides of Nitrogen {NOx) ug/ms3 21.6 80 IS 5182 : Part 6 : 2006
5 Carbon Monoxide CO mg/m3 0.52 2.0 IS 5182 : Part 10: 1999
6 Ozone as Os pg/ms 19.7 100 NAAQS Guidelines
7 Lead as Pb pug/me | BDL {<0.1) 1.0 NAAQS Guidelines
8 Nickel as Ni ng/m? BDL (<1} 20 NAAQS Guidelines
9 Arsenic as As ng/m? BDL (<1} 6.0 NAAQS Guidelines
10 | Ammonia as NHa pg/m3 | BDL (<5) 400 NAAQS Guidelines
11 Benzene , CeHe pg/m?3 | BDL(<0.01) 5.0 IS 5182 (Part 11):2006
12 | Benzo (a) Pyrene ng/m3 | BDL {<0.1) 1.0 Gas Chromatography

BDL =Below Detectable Limit

Authorized Signatory

CORP. OFFICE & : Green Empire (Anupushpam), Above AXIS Bank, Nr. Yash Complex, Gofri Main Road, Vadodara - 390 021 {Gujarat), INDIA.

R&D Tel.: +91 - 265 - 2371269 Cell: +91 93285 83835 Email: info@greencircleinc.com Website: www.greencircleinc.com
:ALSO AT :
NEW DELHI GOA PUNE BENGALURU UK. HYDERABAD KOLKATA DHARWAD MUMBAI PORTBLAIR
: OVERSEAS :

AUSTRALIA OMAN KUWAIT AFRICA VIETNAM BANGLADESH MYANMAR SRI LANKA UAE
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GREEY

€ GREEN CIRCLE, INC.

Integrated HSEQR Consulting Engineers, Scientists & Trainers
{Recognised By Ministry of Environment, Forest and Climate Change, New Delhi Under EPA 1986)
THE GRESK PEOPLE (F. No. - 15018 7 06 / 2016 - CPW)
{ISO 8001, 14001 & 45001 Certified Organisation)

Report No:- GCI/V/Lab/EM-SP/23-24/Nov-00/0357 Date: 30/11/2023

ANALYSIS REPORT

Client details Sample Details
Name M/s.VILAS JAVDEKAR ECO HOMES. | Sample Code GCI/V/23/VI/AA3
Survey No.13, Hissa No. 3, 4, 5, South of Project site

6.7,8/1,8/2,9,10, 11, 12, tocation
13B/1, 13B/2, 14,15,16,17, 18,
Address 19, Plot- 1C, Village Balewad;,
Tal. Haveli, Dist. Pune, Date of Sampling 22/11/2023
Maharashtra.

Date of Sample

Sampling Done By | Mr Mukesh 23/11/2023

Received
Analysis Starts On 23/11/2023 Sampling Instrument | RDS, FPS
Analysis 29/11/2023 Sampling Method IS 5182 : Part 5 : 1975

Completion On

AMBIENT AIR ANALYSIS RESULTS

_ National Ambient Air
'3:. Purameiers Unit Results (szg’;)s::::;fd Reference Method
2009

1. Particulate Matter (PMio) | pg/ms3 72.1 100 IS 5182 : Part 23 : 2006
9 ;’:&Lirlofe Matter ug/md 608 0 NAAQS Guidelines
3 Sulphur dioxide (SO») yg/m3 24.5 80 IS 5182 : Part 2 : 2001
4. Oxides of Nitrogen (NOx) yg/m3 31.8 80 IS 5182 : Part 4 : 2006
5. Carbon Monoxide CO mg/m? 0.38 2.0 IS 5182 : Part 10: 1999
é Ozone as O3 ug/ms 17.5 100 NAAQS Guidelines
7 Lead as Pb pg/m3 | BDL (<0.1) 1.0 NAAQS Guidelines
8. Nickel as Ni ng/m3 BDL (<1) 20 NAAQS Guidelines
9. Arsenic as As ng/m3 BDL {<1) 6.0 NAAQS Guidelines
10. Ammonia as NHs ug/ms BDL (<5) 400 NAAQS Guidelines
11. Benzene , CeHs yg/m3 | BDL(<0.01) 5.0 IS 5182 (Part 11):2006
12. Benzo (a) Pyrene ng/m? | BDL {<0.1) 1.0 Gas Chromatography

BDL =Below Detectable Limit

Avthorized Signatory

CORP. OFFICE & : Green Empire (Anupushpam), Above AXIS Bank, Nr. Yash Complex, Gotri Main Road, Vadodara - 390 021 {Gujarat), INDIA.

R&D Tel.: +91 - 265 - 2371269 Cell: +91 93285 83835 Email: info@greencircleinc.com Website: www.greencircleinc.com
:ALSOAT:
NEWDELHI GOA PUNE BENGALURU UK. HYDERABAD KOLKATA DHARWAD MUMBAI PORT BLAIR
: OVERSEAS :

AUSTRALIA OMAN KUWAIT AFRICA VIETNAM BANGLADESH MYANMAR SRI LANKA UAE



integrated HSEQR Consulting Engineers, Scientists & Trainers
{Recognised By Ministry of Emvironment, Forest and Climate Change, New Delhi Under EPA 1986)
THE GREEN PEOPLE (F. No. - 15018 / 06 / 2016 - CPW)
{ISO 9001, 14001 & 45001 Certified Crganisation)

5?@§ GREEN CIRCLE, INC.

Report No:- GCI/V/Lab/EM-SP/23-24/Nov-00/0357 Date: 30/11/2023

ANALYSIS REPORT

Client Details Sample Details
Name | M/SVIAS JAVDERAR ECO sample Code GCI/V/23/VI/NI-N3
Survey No.13, Hissa No. 3, 4, Location As per table
5,6,7,8/1,8/2,9,10,11,12, Quantity NA
13B/1, 13B/2, 14, 15, 16,17, Date of Measurement 22/11/2023
Address | 18, 19, Plot- 1C, Village
Balewadi, Tal. Haveli, Dist. samoling Instrument Sound Level Meter
Pune, Maharashtra. pling (HTC/SL-1352)
Measurement Done By | Mr Mukesh Sampling Method HTC/SL-1352 Inst. Manual
NOISE MONITORING RESULTS
Day Time Night Time
sr. . Results MPCB MPCB
f PP
No. | tocation Name Units Permissible Results Permissible
Limit Limit
1. | Project Site dB (A) 55.6 55 432 45
2. | North of Project site dB (A) 51.4 95 42.5 45
3. | South of Project site dB (A) 52.6 55 39.7 45

Limits: Central poliution Control Board has prescribed 75dB (A) as an upper limit of noise level during day time and
70 dB (A) during night time for Industrial area.

Authorized Signatory

CORP. OFFICE & : Green Empire {Anupushpam), Above AXIS Bank, Nr. Yash Complex, Gofri Main Road, Vadodara - 390 021 (Gujarat), INDIA.

R&D Tel.: +91 - 265 - 2371269 Cell: +31 93285 83835 Email: info@greencircleinc.com Website: www.greendircleinc.com
:ALSO AT :
NEW DELHI GOA PUNE BENGALURU UK. HYDERABAD KOLKATA DHARWAD MUMBAI PORTBLAIR
: OVERSEAS :

AUSTRALIA OMAN KUWAIT AFRICA VIETNAM BANGLADESH MYANMAR SRI LANKA UAE
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GREEN CIRCLE, INC. =

GREEY
Q
g Intsgrated HSEQR Consulting Engineers, Scientists & Trainers
{Recognised By Ministry of Environment, Forest and Climate Change, New Delhi Under EPA 1986)
THE GRERN PEOFLE {F. Mo. - 15018/ 06 / 2018 - CPW)
(ISO 9001, 14001 & 45001 Certified Organisation)

LT

Report No:- GCI/V/Lab/EM-SP/23-24/Nov-00/0357 Date: 30/11/2023

ANALYSIS REPORT

Client Details Sample Details
Name M/s.VILAS JAVDEKAR ECO HOMES. Sample Code GCI/V/23/VJ/SLI
Survey No.13, Hissa No. 3, 4, 5, 6, Location SOIL - Project Site
7,8/1,8/2,9,10,11, 12, 13B/1,
13B/2, 14,15,16,17,18, 19, Plot-
Address |, = Vilage Balewadi, Tal. Havel Quantity 2.0kg
Dist. Pune, Maharashtra.
Sampling Done By Mr Mukesh Date of Sampling 22/11/2023
Analysis Starts on 23/11/2023 v
Analysis Completion On 29/11/2023 Sample Received Date | 23/11/2023
SOIL ANALYSIS RESULTS
Sr..No. Parameter Unit Results Test Procedure
1 PH {1:5 Soil Suspension) - 7.5 IS 2720 (Part 26):1987
Electrical Conductivity
2 (1:5 Soil Suspension) mS/cm 0.79 EPA Method 9045
3 Total Nitrogen as N ma/kg 66.7 Kjeldahl Method
4 Phosphate as P mg/kg 78.3 Olsen Method
5 Potasium as K mg/kg 234 EPA 3050 B
6 Exchangeable Calcium as Ca meq/100g 27.6 EPA 3050 B
7 Exchangeable Magnesium as Mg meq/100g 33.4 EPA3050 B
8 Exchangeable Sodium as Na meqg/100g 0.90 EPA3050 B
9 Organic Matter % 1.74 Walkey and Black Method
10 Texture - Clay Loam | Robinson Pipette Method
BDL =Below Detectable Limit DL =Detectable Limit

Avuthorized Signatory

CORP. OFFICE & : Green Empire (Anupushpam), Above AXIS Bank, Nr. Yash Complex, Gotri Main Road, Vadodara - 390 021 {Gujarat), INDIA.

R&D Tel.: +91 - 265 - 2371269 Cell: +91 93285 83835 Email: info@greencircleinc.com Website: www.greencircleinc.com
:ALSOAT:
NEWDELHI GOA PUNE BENGALURU UK. HYDERABAD KOLKATA DHARWAD MUMBAI PORT BLAIR
: OVERSEAS :

AUSTRALIA OMAN KUWAIT AFRICA VIETNAM BANGLADESH MYANMAR SRI LANKA UAE
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: integrated HSEQR Consulting Engineers, Scientists & Trainers
{Recognised By Ministry of Environment, Forest and Climate Change, New Delhi Under EPA 1986)
THE GREENPROPLE (F. No. - 15018 / 08 / 20186 - CPW)
{1SO 8001, 14001 & 45001 Certified Organisation)

D

Report No:- GCI/V/Lab/EM-SP/23-24/Nov-00/0357 Date: 30/11/2023
ANALYSIS REPORT
Client Details Sample Details
Name M/s.VILAS JAVDEKAR ECO HOMES. Sample Code GCI/V/23/VI/DWI
Survey No.13, Hissa No. 3, 4, 5, 6, 7, Location Municipal Water at Project Site
8/1,8/2,9,10, 11,12, 13B/1, 13B/2, 14,
Maharashtra.
Sampling Done By Mr Mukesh Date of Sampling 22/11/2023
Analysis Starts on 23/11/2023 Sampling Method APHA 1060
Analysis Completion On 29/11/2023 Sample Received Date | 23/11/2023
DRINKING WATER ANALYSIS RESULTS
Sr. No. Parameter Unit Resulis P::'nlisss:lslseo‘liigglzs Reference Method
1 Colour Hazen Nil 5 APHA 22nd EDITION
2 Odour - No Odour | Unobjectionable | APHA 22nd EDITION
3 Taste - Agreeable Agreeable APHA 22nd EDITION
4 Turbidity NTU BDL(<0.5) 1 IS : 3025 Part 10-1984 (Reaff: 2002)
5 pH at 25 °C - 6.7 6.5-8.5 IS : 3025 Part 11- 1983 (Reaff:2002)
6 Total Dissolved Solids ' mg/I 234 500 IS : 3025 Part 16-1984 {Reaff:2003)
7 Total Alkalinity as CaCO3 mg/! - 132 200 IS : 3025 Part 23- 986{Reaff:2003)
8 Total Hardness as CaCO3 mg/l 98 200 IS : 3025 Part 21-2009
9 Calcium as Ca mg/| 104 75 1S : 3025 Part 40-1991 {Reaff:2003)
10 | Magnesium as Mg mg/ 76 30 APHA 22nd EDITION-3500 Mg-B
11 | Chloride as Cl- mg/I 28 250 IS : 3025 Part 32-1988 (Reaff:2003)
12 Sulphate as SO4 mg/I 13.6 200 APHA 22nd EDN-4500- SO42- E
13 Nitrate as NO3 mg/I 12.7 45 APHA 22nd EDN -4500- NO3- B
14 Iron as Fe mg/I 0.17 0.30 IS : 3025 Part 53-2003
15 Manganese as Mn mg/l | BDL (<0.02) 0.10 APHA 22nd EDN -3500-Mn D
16 Fluoride as F mg/! 0.82 1.00 APHA 22nd EDN -4500-F B&D
17 Lead as Pb mg/l | BDL (<0.03) 0.05 1S:3025 Part 47 (Reaff:2003)
18 Copper as Cu mg/l | BDL (<0.03) 0.05 1S:3025 Part 42 (Reaff:2003)
19 Zinc as In mg/| 0.73 5.00 1S:3025 Part:49 (Reaff:2003)
20 | fexavalentChromium s | gy | BDL (<0.03) 0.05 15:3025 Part:37 (Reaff:2003)
21 | Residualfree Chlorine ds | gyt | BpL (<0.10) 0.20 APHA 22nd EDN -4500-Cl B
22 | Cadium as Cd mg/l | BDL (<0.03) 0.003 1S:3025 Part 48{Reaff:2003)
23 Aluminium mg/| BDL (<0.03) 0.03 1S:3025 Part:55 (Reaff:2003)

BDL =Below Detectable Limit

Authorized Signatory

CORP. OFFICE & : Green Empire (Anupushpam), Above AXIS Bank, Nr. Yash Complex, Gotri Main Road, Vadodara - 390 021 (Gujarat), INDIA.

R&D Tel.: +91 - 265 - 2371269 Ceil: +91 93285 83835 Email: info@greencircleinc.com Website: www greendircleinc.com
:ALSOAT:

NEW DELHI GOA PUNE BENGALURU UK. HYDERABAD KOLKATA DHARWAD MUMBAI PORT BLAIR

: OVERSEAS :

AUSTRALIA OMAN KUWAIT AFRICA VIETNAM BANGLADESH MYANMAR SRI LANKA
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A higher level of self-reliance

Date: 15t Aug 2022

To,
M/s. Vilas Javdekar Eco Homes(PAH)
306, Siddharth Towers, Sangam Press Road, Pune, Maharashtra-411038

Sub:- Facilitating Solid Waste Management at your Commercial/Residential Proposed residential
and commercial project at Survey situated at Survey No. 13, HissaNo. 3,4, 5, 6,7,8/1,8/2, 9, 10,
11,12,13B/1, 13B/2, 14, 15, 16, 17, 18, 19, Plot - 1C, village Balewadi, Taluka Haveli, District Pune.

Dear Sir,

With reference to above subject we intend to facilitate the management of solid waste at your
proposed project.

SWaCH Seva Sahakari Sanstha Maryadit, Pune (SWaCH) is India’s first wholly-owned cooperative of
self-employed waste pickers or waste collectors and other urban poor. It is an autonomous
enterprise that ensures provision of front-end waste management services to the citizens of Pune
through self-employed informal waste-pickers.

We will facilitate the collection of segregated dry waste {recyclables & non-
recyclables: 235Kg/Day, E Waste—1460Kg/Year) from your registered project Proposed
residential and commercial project at Survey situated at Survey No. 13, Hissa No. 3,4, 5, 6, 7,
8/1,8/2,9,10,11,12,13B/1, 13B/2, 14, 15, 16, 17, 18, 19, Plot - 1C, village Balewadi, Taluka
Haveli, District Pune through waste-picker members of SWaCH after completion of project.

Further, you have also confirmed that you have acquired the necessary equipment and
infrastructure (QWC: 313Kg/Day) for management of wet waste at source. If necessary, we can
assist in facilitating in-situ wet waste processing using existing infrastructure and equipment
through waste-pickers within the premises of your registered project through such affiliates and
subject to such terms and conditions as may be applicable. We ensure collection of E-waste from the
site at a cost mutually decided All commercial terms must be negotiated with waste-pickers prior to
commencement of work,

Assuring you the best of our services.

Thanking You,

For SWaCH Pune Seva Sahakari Sanstha Ltd
Authorized Signatory
15t Aug 2022

WMMSMWMWE@MMW#MMWWM

Municipal Corporation to provide door-step waste collection service across entire pune city.

3" Floor,Old Tilak Rd Ward Office, Above SBI Bank (Tilak Rd Branch), Pune-411042 {Reg No-PNA(1)6NL/0/1321/07-08)
Helpline - 9765 999 500, E mail: swachcoop@gmail.com, Website: www_swachcoop.com
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Environmental Management plan budget during construction phase

Type Details Cost

Capital Site Barricading Personal protective 30.00
Equipment, site Sanitation-mobile toilet
& Debris Management

oO&M 1.Water for dust Suppression 1.50
2.site sanitation, Disinfection & safety 2.00
3.Environmental Monitoring 1.20
4 Healt check up 3.00
5. Environmental Management cell 2.50
6.Total 10.20




Environmental Management plan budget during operation phase

Component Detail Capital cost o&m
(Rs) (Rs Lakhs/Y)
Rain water Harvesting Construction of 8.00 0.24
recharge pits
Strom water Construction of - -
external Drains
Sewage Treatment STP Installation & OM | 21.80 11.54
Planta
Organic waste Installation of OWC 13.50 2.80
composting machine
Hazardous Waste NA 0 0
e-waste Charges of authorized | 0 0.15
vendors
Landscape Plantation of new 7.23 0.72
trees, shrubs and lawn
area
Energy saving Installation of Energy | 22.00 0.75
saving equipment’s,
solar PV panel, hot
water system
Environmental To monitor - 7.80
Management cell sustainability of
Environmental
Infrastructures
Environmental Noise, air, water, soil, | - 4.00
monitoring manure monitoring
Basement ventilation | Mechanical 115 6.00
Ventilation for
basement
Disaster Management | Cost of disaster 84.30 15.00
preparedness
Biomedical waste Handling, segregation | 0 1.20
Management and management of
waste like mask,
shields, PPE, kits etc
Total 271.83 50.20

583
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State Bank Of India
JLTURE DEVELOPMENT BRANCH, SATARA,
TAL. & DIST. SATARA

{Uls 13(4) SARFAESI ACT 2002)
Chief Manager of State Bank of india, Regional
svelopment Branch, Satara, Tal. & Dist- Satara
ction of Financial Assets and Enforcement of
+ in exercise of powers conferred under Sec. 13
rust {Enforcement] Rules, 2002 issued demand
owers to repay the amount mentionsd In the
penses and cost within 60 days from the date of

ay the amount, notice is hereby given to the
at the undersigned Bank has taken symbolic
ein below in exercise of powers confarred on it
2 9 of the said rules on following dats written

ublic in general is hereby cautioned not to deal
e property mentioned below will be subject to
itture Development Branch, 5atara, Tal. & Dist,
wrest and other expenses thereon.

fthe berrowers/guarantors
w1 Dhanawade Mr. Anlt Bhiku Dhanawade Both
tara- 415012 Also Both R/at- Flat No. 4-C, 1 st
158/1, Godoli, Tal. 8 Dist. Satara.

L.ason 21/03/2023 + iInterest+ expenses
vable property- Al that part and parcel of
measuring 34.57 Sq. Mtrs, {Super Built-up) L.e.
wilding ktown as “Profit Point”, constructed on
Did 5. No. 22/1+2/23/5A and 58/1} situatad at
1 is bounded as under:- On or towards East:- By
1en Space and Road, On or towards West:- By Flat

{0s/2022
L1on-21/03/2023

of india, Regional Business Office Satara, for

ient Branch, Satara, Tal, & Dist- Satara

M/s. Vilas Javdekar Eco Homes
\ : /

PUBLIC NOTICE

TAKE NOTICE THAT, MR. MOHAMMED I[QBAL
MOHAMMED KHALIL SHAIKH, is the owner and holder of All
that piece and parcel of (Split level) Flat bearing No.07, on lii
level/iupper floor (upper level) comprising of living, dining,
kitchen and toilet and lower level comprising of two bedrooms
and toilet and appurtenant garden total buili-up area of living
spaces being 1000 sq. ft. i.e. 85.10 sq. mfrs. Approx.'and area
of garden being 461.25 sq. ft. i.e. 42.85 sq. mirs. approx in
building B of the complex known as "Siddarth Castle Co-
Operative Housing Society Lid.", situated at, land bearing F.
No.181, out of S. Nos, 604/1+605+608, CTS No. 3351,
Munjen/Blbvewadt Lulia Nagar, Pune, within the jurisdiction of
the Registration District of Pune, Sub. Registrar, Haveli and
limits of the Pune Municipal Corporataon alongwith five fully
paid up shares of the face value of Rs.B0/ each bearing
Nos.071 to 075 both inclusive in respect whereof the said
society has issued its Share Cerlificate bearing No.015,
together with the membership right in the said society and
benefit of all the other righis and other benefits. The said
owner has agreed to sell, assign and convey to my client MR.
HAMIDUDDIN K. SHAIKH, the aforesaid Fiat free from all
encumbrances.

The said owner has represented to my chent/s that the
aforesaid Flat absolutely belongs to him and is free from all
encumbrances and he has right, title and interest to sell and
convey the same to my client.

Any person having any claim or right in respect of the
aforesaid Flat by way of inheritance, share, sale, mortgage,
lease, lien, license, gift, possession or encumbrance
howsoever or otherwise is hereby required to intimate to the
undersigned within 10 days from the date of publication of this
notice of his such claim, if any, with ail supporting documents
failing which the fransaction shall be completed without
reference to such claim and the claims, if any, of such person
shall be treated as waived and not binding on my dlient.
Pune, Date : 23/03/2023.

Ramkrishna R. Zoye, Advocate
Residence & Correspondence:
VAKRATUND, Piot No.3, Lane No. A13,
Ashtavinayak Society, Gurudwara Colony,
Lohegaon, Pune 411047.

Phone:- 9011027151




586

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 } Kalpataru Point, 2nd and
Fax: 24023516 S , 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in e Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in A\ T /4 Sion (E), Mumbai-400022

|

Infrastructure/RED/L.S.I

No:- Format1.0/CC/UAN No.0000144762/CE/2212002219 Date: 28/12/2022

To,

“Residential & Commercial Project by M/s. L
Vilas Javdekar Eco Homes (PAH), S No. 13, %%ﬁ/
HNo.34 5 67 8/1, 8/2,9, 10, 11, 12, %;
13B/1, 13B/2, 14, 15, 16, 17, 18, 19, Plot - et

1C, Your Service is Our Duty

Balewadi, Tal Haveli, Dist Pune

Sub: Consent to Establish for Residential & commercial construction project
under Red Category

Ref: 1. Application submitted by SRO, Pune-I

2. Meeting of 21st Consent Committee Meeting of 2022-23 held on
26.11.2022

Your application NO. MPCB-CONSENT-0000144762

For: grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule LILIII & IV annexed to this order:

1. The consent to Establish is granted for period upto commissioning of the
project or five years whichever is earlier

2. The capital investment of the project is Rs.127.12 Cr. (As per C.A Certificate
submitted by industry).

3. The Consent to Establish is valid for construction project named as
“Residential & Commercial Project by M/s. Vilas Javdekar Eco Homes (PAH), S
No. 13, HNo.345678/1, 8/2,9, 10, 11, 12, 13B/1, 13B/2, 14, 15, 16, 17, 18,
19, Plot - 1C,Balewadi, Tal Haveli, Dist Pune on Total Plot Area of 7126.39
SqMtrs for proposed total construction BUA of 53482.71 SqMtrs including
utilities and services

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr No Description ~ Permitted (in CMD) Standards to Disposal

“"Residential & Commercial Project by M/s. Vilas Javdekar Eco Homes (PAH)/CE/UAN No.MPCB- P 1of8
CONSENT-0000144762/Indus-1d.193297 (28-12-2022 06:39:45 pm) /QMS.PO6_F01/00 age 1o
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10.

11.

12.

13.

14,

15.

z; Description Permitted Standards to Disposal

2. |Domestic 131 |As perSchedule-| |[The treated effluent shall be
effluent 60% recycled for secondary
purposes such as toilet flushing,
air conditioning, cooling tower
make up, firefighting etc. and
remaining shall be connected to
the sewerage system provided
by local body

Conditions under Air (P& CP) Act, 1981 for air emissions:

Stack No. Description of stack / Number of
source Stack

S-1 DG Set 750 kVA 01 As per Schedule -lI
S-2 DG Set 100 kVA © 100 As per Schedule -lI
Conditions under Solid Waste Rules, 2016:
Sr Quantity &

No Type Of Waste UoM

1 235 Kg/Day

Standards to be achieved

Treatment Disposal

Bio degradable
waste

Non Bio degradable
waste

3 [STP sludge 28 Kg/Day |Dewatering As Manure

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

SrNo

OWC and Composting/Biogas

Digestor with composting As Manure

2 313 Kg/Day |Segregation To Local Body

Category No. Quantity UoM Treatment Disposal
5.1 Used or spent oil ~|Ltr/M|Reprocessing|To Authoried Reprocessor

This Board reserves the right to review, amend, suspend, revoke etc. this consent and

the same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government agencies.

Project Proponent shall install online monitoring system for the parameter pH, SS, BOD
and flow at the outlet of STP.

Project Proponent shall provide Organic waste digester with composting facility or
biodigestor with composting facility.

Project Proponent shall comply the Construction and Demolition Waste Management
Rules, 2016 which is notified by Ministry of Environment, Forest and Climate Change
dtd.29/03/2016.

The project proponent shall make provision of charging of electric vehicles in atleast
40 % of total available parking area.

The project proponent shall take adequate measures to control dust emission and
noise level during construction phase.

PP shall obtain Environmental Clearance from competent authority for the proposed
activity. PP shall not take effective steps towards construction without obtaining
Environmental Clearance.

“"Residential & Commercial Project by M/s. Vilas Javdekar Eco Homes (PAH)/CE/UAN No.MPCB- Page 2 of 8
CONSENT-0000144762/Indus-1d.193297 (28-12-2022 06:39:45 pm) /QMS.PO6_F01/00
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16. PP shall submit an affidavit in Boards prescribed format within 15 days regarding
compliance of C to E .
This consent is issued as per communication letter dated 03/11/2022 which is
approved by competent authority of the board.

02¢t3b9¢t Signed by: Dr. Y.B.Sonta
£flcl3c83 ) . oy

660 06de }mnt Director (WPC)
b14bdd42e] Forand on behalf of,
31784 1lae
cl981d41
aeZeb8ed

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No.  Date Transaction Type
1 254240.00 [TXN2207003231 28/07/2022|0nline Payment

Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune |
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

“"Residential & Commercial Project by M/s. Vilas Javdekar Eco Homes (PAH)/CE/UAN No.MPCB- Page 3 of 8
CONSENT-0000144762/Indus-1d.193297 (28-12-2022 06:39:45 pm) /QMS.PO6_F01/00 age 3o
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SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:

1) AlAs per your application, you have proposed to provide Sewage Treatment Plant of
designed capacity 140 CMD with MBBR technology for the treatment of 131 CMD of
sewage.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Sr.No Parameters Limiting concentration not to exceed in mg/I,

except for pH

1 pH 5.5-9.0

2 BOD 10

3 CoD 50

4 TSS 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

Sr. Water consumption
No. Purpose for water consumed quantity (CMD)
1. |Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. |Domestic purpose 140.00
Processing whereby water gets polluted & pollutants
3. L 0.00
are easily biodegradable
4 Processing whereby water gets polluted & pollutants 0.00
" |are not easily biodegradable and are toxic '

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

“"Residential & Commercial Project by M/s. Vilas Javdekar Eco Homes (PAH)/CE/UAN No.MPCB-_

CONSENT-0000144762/Indus-1d.193297 (28-12-2022 06:39:45 pm) /QMS.PO6_F01/00 Page 4 of 8
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:
As per your application, you have proposed to provide the Air pollution

control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

Stack Type Sulphur

APC SYstem  eight(in of Content(in Pollutant Standard

provided/proposed mtr). Fuel %)
DG HSD 19.2
S-1 |Set-750| Acoustic Enclosure 5.00 40 1 S02 K /Iﬁa
KVA Ltr/Hr g/bay
DG HSD 14.4
S-2 |Set-100| Acoustic Enclosure 3.00 30 1 S02 K lba
KVA Ltr/Hr g/bay

The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

| Total Particular matter |  Nottoexceed | 150mg/Nm3 |

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment,

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

Conditions for utilities like Kitchen, Eating Places, Canteens:-
a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The toilet shall be provided with exhaust system connected to chimney through
ducting.

¢) The air conditioner shall be vibration proof and the noise shall not exceed 68
dB(A).

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher
than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

Page 5 of 8



SCHEDULE-III
Details of Bank Guarantees:

Sr. Consent(C2E/C2 Submission Purpose  Compliance Validity Date

No. O/C2R) Imposed Period of BG Period

Rs 10 Compliance upto upto
1 CtoE Lakhs 15 Days | of Consent|commissioning of | commissioning of
Conditions the project the project

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regionalr
Officer at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History

Amount of s Amount of Reason of
Consent BG Submission Purpose BG BG

Srno. ,
(C2E/C20/C2R) Period of BG Forfeiture Forfeiture
NA

imposed

BG Return details
Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned

NA

TResidential & Commercial Project by M/s. Vilas Javdekar Eco Homes (PAH)/CE/UAN No.MPCB- Page 6 of 8
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SCHEDULE-IV
Conditions during construction phase

During construction phase, applicant shall provide temporary sewage and
MSW treatment and disposal facility for the staff and worker quarters.
During construction phase, the ambient air and noise quality shall be
B |[maintained and should be closely monitored through MoEF approved
laboratory.

Noise should be controlled to ensure that it does not exceed the
prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to
comply with the prevalent regulations.

A

General Conditions:

1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2 The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage system shall be provided for collection of sewage effluents., Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

4  Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours. ;

5  Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer, ‘

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f} D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

“Residential & Commercial Project by M/s. Vilas Javdekar Eco Homes ( 0.

CONSENT-0000144762/Indus-1d.193297 (28-12-2022 06:39:45 pm) /QMS.PO6_F01/00 Page 7 of 8
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10

11

Solid Waste - The applicant shall provide onsite municipal solid waste processing
system & shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H)
Rule 2011.

Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official
web site of the MPCB.

Applicant shall submit official e-mail address and any change will be duly informed to
the MPCB.

The treated sewage shall be disinfected using suitable disinfection method.

The firm shall submit to this office, the 30th day of September every year, the
environment statement report for the financial year ending 31st march in the
prescribed Form-V as per the provision of rule 14 of the Environmental (Protection)
Second Amended rule 1992.

The applicant shall obtain Consent to Operate from Maharashtra Pollution Control
Board before commissioning of the project.

“Residential & Commercial Project by M/s, Vilas Javdekar Eco Homes (PAH)/CE/UAN No.MPCB
CONSENT-0000144762/Indus-1d.193297 (28-12-2022 06:39:45 pm) /QMS.PO6_F01/00
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B W o TSR
Government of India
Ministry of Jal Shakti
Department of Water Resources,
River Development & Ganga Rejuvenation
Central Ground Water Authority

(e freprlt 3 SATURY wwIoT U3)

NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name:
Project Address:

Town:

District:

Pin Code:
Communication Address:

Address of CGWB Regional Office :

M/s. Vilas Javdekar Eco Homes (13 Balewadi)
Plot No. 13, Hissa No. 3, 4, 5, 6, 7, 8/1, 8/2, 9, 10, 11, 12, 13b/1, 13b/2, 14, 15,

16, 17, 18, 1, Village — Balewadi, Tal-haveli, Dist- Pune
Pune (m Corp.) Block: Pune City
Pune State: Maharashtra

3086, Siddharth Tower,, Sangam Press Road, Kotharud, Pune City, Pune,
Maharashtra - 411038

Central Ground Water Board Central Region, N.s. Building, Civil Lines, Nagpur,
Maharashtra - 440001

1. NOC No.: CGWA/NOC/INF/ORIG/2022/16381
2. Application No.: 21-4/8603/MH/INF/2022 3. Category: Safe
(GWRE 2020)
4. Project Status: New Project 5. NOC Type: New
6. Valid from: 21/09/2022 7. Valid up to: 20/09/2027
8. Ground Water Abstraction Permitted:
Fresh Water Saline Water Dewatering Total
m?®/day m®/year m®/day m®/year m?®/day m?/year m?®/day m®/year
10.00 3650.00
9. Details of ground water abstraction /Dewatering structures
Total Existing No.:0 Total Proposed No.:1
bw pDCB BW TW MP MPu DW DCB BW TW MP MPu
Abstraction Structure* 0 0 0 0 0 0 0 0 1 0 0 0
*DW- Dug Well; DCB—Dug'-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit;MPu-Mine Pumps
10. Ground Water Abstraction/Restoration Charges paid (Rs.): 3650.00

(Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

18/11, VTR §19H, ARG NS, 7§ faweh - 110011 7 18/11, Jamnagar House, Mansingh Road, New Delhi-110011

Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

Tl 991 - Sitaq 991

SAVE WATER - SAVE LIFE
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Validity of this NOC shall be subject to i of the following conditions:

Mandatory conditions:

1) Installation of tamper proof digital water flow meter with telemetry on all the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and intimation regarding their
installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate.

2) Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year.

3) Construction of purpose-built observation wells (piezometers) for ground water level monitoring shall be mandatory as per Section 14 of Guidelines. Water level data shall be made available to
CGWA through web portal. Detailed guidelines for construction of piezometers are given in Annexure-| of the guidelines.

4) Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every year
and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA through
the web portal.

5) In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level monitoring four (4) times a year (January, May, August
and November) in core as well as buffer zones of the mine.

6) In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab.
7) The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this NOC.

8) Industries abstracting ground water in excess of 100 m 3 /d shall undertake annual water audit through certified auditors and submit audit reports within three months of completion of the same to
CGWA. All such industries shall be required to reduce their ground water use by at least 20% over the next three years through appropriate means.

9) Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions
of Environment (Protection) Act, 1986.

10) This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction of tube well/ground water abstraction structure / recharge or conservation
structure/discharge of effluents or any such matter as applicable.

General conditions:

11) No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without prior approval of the Central Ground Water Authority (CGWA).
12) The proponent shall seek prior permission from CGWA for any increase in quantum of groundwater abstraction (more than that permitted in NOC for specific period).

13) Proponents shall install roof top rain water harvesting in the premise as per the existing building bye laws in the premise.

14) The project proponent shall take all necessary measures to prevent contamination of ground water in the premises failing which the firm shall be responsible for any consequences arising
thereupon.

15} In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm inside the plant premises. The runoff generated from the rooftop shall be
stored and put to beneficial use by the firm.

16) Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water.

17) Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same shall be sealed and new tubewell(s) tapping saline water zone shall be
constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any.

18) Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned Regional Director, Central Ground Water Board.
19) In case of violation of any NOC conditions, the applicant shall be liable to pay the penalties as per Section 16 of Guidelines.
20) This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative clearances from appropriate authorities.

21) The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the project by the concerned authorities. Such authorities would consider the project on
merits and take decisions independently of the NOC.

22) In case of change of ownership, new owner of the industry will have to apply for incorparation of necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over possession of the premises.

23) This NOC is being issued without any prejudice to the directions of the Hon'ble NGT/court orders in cases related to ground water or any other related matters.

24) Proponents, who have installed/constructed artificial recharge structures in compliance of the NOC granted to them previously and have availed rebate of upto 50% (fifty percent) in the ground
water abstraction charges/ground water restoration charges, shall continue to regularly maintain artificial recharge structures.

25) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, pharmaceutical, other hazardous units etc. (as per
CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water poliution as per Annexure il of the guidelines.

26) In case of new infrastructure projects having ground water abstraction of more than 20 m3/day, the firm/entity shall ensure implementation of dual water supply system in the projects.
27) In case of infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or other suitable measures to ensure groundwater infiltration/harvesting.

28) In case of coal and other base metal mining projects, the project proponent shall use the advance dewatering technology (by construction of series of dewatering abstraction structures) to avoid
contamination of surface water.

29) The NOC issued is conditional subject to the conditions mentioned in the Public notice dated 27.01.2021 failing which penalty/EC/cancellation of NOC shall be imposed as the case may be.
30) This NOC is issued subject to the clearance of Expert Appraisal Committee (EAC) (if applicable).

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action against the proponent.)
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ANNEXURE -R 6
OTHER PROJECTS WORK IN VICINITY
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ANNEXURE ~ R "7

AIRCRAFT FUNNEL ZONE

Colour Coded Zonal MAP issued by Airport Authority
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Latitude: 18°34'16.9"'N
Longitude: 73°47'02.7"E
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